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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI _

ong with record of O.A. No.15/2018 (WZ)

o b Ne. 264 |20 (PR

K. Kumar, Conscious |Citizen Forum ¥ e Applicant(s)

V/s.

State of Maharashtra | )

—_— .

A

.....Respondent(s)

AFFIDAVIT IN REPLY OF RESPONDENT NO.14

I, Jitendra S. Ramgaokar, Deputy Conservator of Forests, Thane Forest

Division, Dist. Thane,|do hereby state on solemn affirmation as under:-

1) [ say that, I have perused relevant records of the case. I crave leave of this

2)

Hon’ble Cot
affidavit, if

rt to further add or amend the affidavit and/or file additional

necessary. I say that, I have been authorized to file this

affidavit on chhalf of the Resboqdents No.l14.

In the prese

dated 27.05

nt matter this Hon’ble Tribunal pleased to pass the order

2019 seeking joint report from the Urban Development

Department,|the L.and and Revenue Department and the Principal Chief

Cdy Conservator| of Forest (HOFF) Mgharashtra. The PCCF (HOFT),

*‘___;_,; Maharashtralhas been designated as a Nodal Agency for coordination and
(‘g:g compliance. |

=it Accordingly co-ordination meetings of all concerned were held at

s

Mantralaya.
carried out b
cutting of trg
to individua

conduéted b

The issues involved regarding illegal construction being
v M/s. Iraissaa Developers Pvt. Ltd., Parsik Hills Rail tunnel,
res and disturb the forest land, al‘lotment of land by CIDCO
Is without considering the impact on environment, study

y MSPCB to the effect that stone crushing units emitting

particulate matter and level of air pollution, quarrying along the hill

prevent furt

discussed an

her destruction of Bio-divérsity of the hills etc., were
i the facis were gathered from the concerned departments.

the infofmafion gathered from the concerned departments,
psition with respect to the points referred and raised before

Tribunal is submitted with separate report attached along
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with this Affidayit and relevant reports sent via email on 28" August,

2019 (Annex-1)| as per the Hon’ble Tribunal order dated 27.05.2019.

Further I am submitting the original report, along with the annexures

thereto.

Submitted with respect.

VERIFICATION

(Applicant)

(T4 wé«ul—vw)

p’ CF Thaune .

[, Jitendra $.| Ramgaokar, Deputy Conservator of Forests, Thane

Forest Division, Dist. Tharle do hereby state on solemn affirmation that whatever

stated herein above is based upon the information derived from the official records,

which I believe to be true and correct. The present affidavit-in-reply is drafted and

settlec as per instructions given by me. The contents of the present affidavit are

true and correct.

Solemnly affirmed at Thane |
This 11 day of Oct. 2019
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1.1 0CT 2019

(Jitendra S. Ramgaokar)
Deputy Conservator of Forests,

Thane Forest Division,
Dist. Thane
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§ " Smali ' Dcf Thane <dcfthane@gmail.com>

Report in cas,
2 messages -

IV TR, B <dcftha Wed, Aug 28, 2019 at 12:28 PM

Reply-To: dcfthane@gmail
To: judicial- ngl@gaw.in, go}r ﬂelhl@gma l.com, pccthoffngp@rqahaforest._gov.in. apccfcon@mahaforest.gov.in,
apccfcon@gmall.cem J/ "~ , 5

Kindly colie%%ﬁq—ﬁ{g‘i%attached

‘._:.,_‘__,__.,..,,
(=1, fordg IwemaEy)
I9 g8 S,

&1oT g s, s
AN FTeT AT, WIS qETRT AT A9, wAtaraT
BIUY - Yoo go3,

QTS F HFH o : 03 - JU¥T3L3 )
AW : dycfthane@mahaforest.gov.in
HEd TS - www.mahaforest.gov.in
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Mail D«""rery Sybsystern <mailer-daemon@googlemail.com>

To: det.  re@gmail.com

Address not|found

Wed, Aug 28, 2019 at 12:29 PM

W

Your message wasn't delivered to apccfcon@gmail.com
because the address couldn't be found, or is unable to receive

mail.

LEARN MORE

The response was:

550 5.1.1 The email account that
the recipient's email address for
https://support.google.com/mail/?p=NoSy

Final-Recipient: rfc822; apccfecon@gmail.cd
Action: failed '
Status: 5.1.1
Diagnostic-Code: smtp; 550-5.1.1 The ema

550-5.1.1 double-checking the recipient's &
550-5.1.1 unnecessary spaces.. Learn mort

550 5.1.1 httpsi/support.google.com/mail

Last-Attempt-Date: Tue, 27 Aug 2019 23:59

---------- Forwarded message ----------

From: "39 aeT@{aT®, 311" <dcfthane@gmai

To: judicial-ngt@gov.in, gevtadvdelhi@gma
apccfcon@gmail.com

Cc:

Bec: ,

Date: Wed, 28 Aug 2019 12:28:29 +0530

Subject: Report in case of NGT OA 364/201

Kindly collect the file here attached.

(7. Fordre Tmamaa)

3Y TAHTETH,

STOT FATASTr, STOT

et BT ATSRT, STl SRTEY QATET ATl Aturar,
BIOY - Yoo go3. |
T & e o ; 0 - YY1 33

AN dycfthane@mahaforest.gov.inn
THT TS - www mahaforest.gav.in

©

.com> :
l.com, pccfhoffngp@mahaforest.gov.in, apccfcon@mahaforest.gov.in,

you tried to reach does not exist. Please try double-checking
typos or unnecessary spaces. Learn more at
chUser ul25s0r873790ywf.199 - gsmtp

[ accouynt that you tried to reach.does not exist. Please try
mail address for typos or

e at

’p=NoSuchUser u125s0r873790ywf.199 - gsmtp
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Item No. 04 i Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 364/2019
Along with record of O.A. No. 15/2018 (WZ)

K. Kumar, Cpnscious Citizen Forum Applicant(s)
Versus
State of Maharashtra Respondent(s)
ing: 27.05.2019 _‘3
b
HON’ELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

o

For Applican{(s): \ .

i o g

-For Bwpondc e

# l"J 'f""”J

L e it
i Ay

riinil‘i&qucatmn No. 36

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL M
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, J
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER!

4

We are of
applicant

applicatian

We have copsidered the matter in the 1ight of order dated 09.05.2019.

the view that since O.A. No. 15/2018(WZ) filed by the

s pending, there is no need to entertain another

The same is accordingly disposed of.

Original Application No. 1§ /2018(WZ)

0.A. No. 13
of Counsel

to revive th

/2018(WZ) was earlier disposed of on account of absence
for the Applicant. We find it to be in the interest of justice

b same. - The same is accordingly revived.

oS



The applicat

flats resultir

Mumbal. Ac

carried out

Ltd. The cod

the exchequ

a rail tunnd

ut g,
ion seeks direction against construction and selling of
g in damage to the Parsik Hill and the green belt at Navi
cording to the applicant, .illegal constructions are being
by the Respondent No. 1, M/s Irafssaa Developers Pvt.

struction is on government land and may cause loss to
br to the extent of Rs. 1,000/- Crores. The Parsik Hill has

1 and -has potential for eco-tourism. Construction will

involve cutfing of trees and disturb the forest land. City and

Industrial D

individuals

study condy

(MSPCB) is
particulate

already has

" destroying ]

Ministry of
granted min
has been pl

Rupani & Ar

evelopment Corporation, Mumbai is allotting the land to
vithout considez‘ing the impact on environment. The
cted by the Maharashtra State Pollution Control Board
te the effect that stone crushing units were emitting
na;ter _which is 100 times of the safe limit. The area
high level of air pollution. Quarrying along the hill is
he bio-diversity, forest and affecting the water bodies.
Environment, Forest and Climate Change (MoEF&CC)
ng rights which are subject matter of challenge. Reliance
iced on order of this Tribunal dated 28.02.2017 in Namk

]
r. vs. Secretary MoEF & Ors. and Order dated 08.01.2016

in M/s NanI

cutting of h
bio-diversity,
construction
259 cannot

are required
i Po
ii. €K

ii.

Estates Put. Ltd. vs. Sayeed Tayeeb & Ors., restraining
Is. It is submitted that to prevent further destruction of

and the hills, there is need to debar any further
adjacent to hill slopes and hilltops. Hills with slope of
pe permitted to be cut. By this yardstick, following hills

to be protected:

wai Hill

andival'i Hill

Worlt Hill




iv.  Ahtop Hill \'LO;L \d@\

v, Parsik Hill
vi. Malabar Hill

vii.  Djndoshi Hill o

The above pverments show potential for a substantial question of

environment which may need to be looked into.

Before plv'éceeding further, we consider it necessary to require a joint
report from| the Urban Development Deéartment, the Land and
Revenue Department and the Principal Chief Conservator of _ Forest
(Hoff), Mah4rashtra. The PCéF (Hoff), Maharashtra will be the nodal
" agency for cpordination and compliance. The report may be furnished

within one mjonth by e-mail at judicizﬂ-ngﬁr:gov.in.

| A copy of this order along with O.A. No. 15/2018 (WZ) be sent to the

Urban Develppment Department,. the Land and Revenue Department

and the Principal Chief Conservator of Forest (Hoff), Maharashtra by

{ e-mail for compliance.

. List for furthpr consideration on 29.08.2019.

darsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 27, 2019
Original Application No. 364/2019

Along with regord of O:A. No. 15/2018 (WZ)
DV :
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- AReport

ble NGT (Principal Bench, New Delhi) order
9, in _the matter of Original Application
mar, Conscious Citizen Forum Vs State of

With respect to Hon
dated 27% May 20
n0.364/2019, K. Ku
"\Maharashtra & other

S,

In the matter of Origiy
Forum Vs State of Maharashtra & others, Hon'ble NGT (Principal Bench, New Delhi)
vide order dated 27th May 2

al Application n0.364/2019, K. Kumar, Conscious Citizen

019, sought a joint report from the Urban Development
Department, the Land and Re
Forest (HOFF) Maharashtra.

venue Department and the Principal Chief Conservator of
The PCCF(HOFF), Maharashtra has been designated as a

nodal agency for coordinatipn and compliance. The report needs to be submitted

|

ion meéting of all concerned were held at Mantralaya on

within one month by email atfjudicial-n vin.

Accordihgly co-ordina

24.7.2019, 3.8.2019, and 14.4
were gathered from the cong
the factual position with res

submitted as under;

Point no, 1-_Ilegal Constru

Pvt. Ltd. The construction
Exchequer to the extent of R

The Government of M4
to upgrade its civic amenities,
Accordingly, the State Govern
and in exercise of its powers
Town Planning Act, 1966 (hel
as the “New Town Developme

In pursuance to the s
lands which were acquired w

CIDCO for the planned devq
authority to dispose such land

Section 291 of the Companies
Directors of CIDCO. To chann
CIDCO, with the prior appro

.2019. The issues involved were discussed and the facts

erned departments. Based on the information gathered,

pect to the points raised before this Hon'ble Tribunal is

ction is being carried out by M/S Iraissaa Developers
is on Government land and may cause loss to the
$.1000/ crores. ' '

tharasfztra, with intent to decongest Greater Mumbai and
decided to create a new township across the Thane Creek.
ment notified the site for the new town of Navi Mumbai
under Section 113 (3A) of the Maharashtra Regional and
reinafter referred to as the “MRTP Act”) appointed CIDCO
nt Authority” for the new township.

ime, the State Government vested all the privately held
thin the notified area along with all Government lands to
lopment and disposal of such lands. The power and
s.flow from Section 118 of the MRTP Act and by virtue of
Act, such power of disposal is exercisable by the Board of
elize_and regulate such power, the Board of Directors of
val of. the State Government, framed the New Bombay




\\\\ \‘fg

Disposal of Land Regulations 1975, being subsequently amended in the year 2008.
CIDCO was wholly entrusted with'the task of developing the new township of Navi
Mumbai. '

With respect to the igsues raised by petitioner about construction work carried
out by respondent no 1 M/$ Iraissaa Developers Pvt Ltd, it is submitted that, certain
lands admeasuring approximately 60 Hectares and 83 are, situated at Waghivali village,
Taluka Panvel, District Raigafl, were owned by Mundra family and were required for the
development of the Navi |Mumbai [nternational Airport. Accordingly, the Land
acquisition proceedings of thee said land were initiated on 23.12.2002. The Special Land
Acquisition Officer passed an{award under Section 11 of the Land Acquisition Act, 1894.

As a part of rehapilitation policy, Urban Development Department of
Government of Maharashtra has issued Government Resolutions on 6.3.1990, 24.8.1994
and 28.9.1998 framing the gpidelines for allotment of plots to PAPs whose lands were
acquired for Navi Mumbai prioject ..This scheme of allotment of plots to PAPs is known
as 12.5% scheme. As per the eligibility criteria of 12.5% scheme, the following plots
were ailotted to Mundra fam|ly vide three separate allotment letters dated 28.05.2008,
28.05.2008 and 22.04.2009

Plot No. 3 admeasuring 9600 sg. mtr,

Plot No. 4 admeasuring 40,900 sq. mtr.

Plot No. 4-A admeasur ng 2700 sq. mtr.

All the aforementioned plots are located in Sector 30-31 of CBD-Belapur Node in
Thane District. ' ‘

After the issuance of the allotment letters, three separate Lease Deeds dated
05.09.2008 (For Plot 3), 16.(}6.2008 (For Plot 4) and 27.04.2009 (For Plot 4-A) were
executed by CIDCO with the shid PAPs and the possession of the plot was handed over.
Thereafter, three separate Tripartite agreements dated 11.09.2008 (For Plot 3),
11.09.2008 (For Plot 4) and $4.05.2009 (For Plot 4A) were executed between CIDCO,
the said PAPs and the Reépon dent No. 1, through its Directors, whereby the said PAPs
assigned their rightts over the Allotted Plots in favor of the Respondent no 1.

It is clarified that for cértain CIDCO notified area of Thane district Navi Mumbai
Municipal Corporation (NMM() was formed and was declared as the planning authority
for the area of Navi Mumbai Hroject falling in Thane District. The said plot of land falls
within jurisdiction of NMM({ Hence, NMMC is the Planning authority to process
development permissions as pr prevailing development control Rules applicable to the
area. It also approves thq plan and issues the commencement certificate for
construction. In the particularfcase of respondent no 1, it is submitted that NMMC has
initially approved the building| pians on 27.07.2009 and subsequently revised the same
on the dates 18.03.2017, 02.06/2018 and 02.05.2019.




Deve

Development Plan and heng

regul
PAPs

landlords are part of 12.5% :
carried out as per C.C. issueq
12.5% scheme formulated b
will not be proper to say tha
crores.

1.

iii.

1v.

It is pertinent to note
lopers is going on is f

ations. Within ‘Reside
under 12.5% scheme.

Navi Mumbai Municipal

CIDCO Vide its Lease |

EIPR

that the plot on which construction activity of M/s Iraissa
alling under the ‘Residential Zone', as per Navi Mumbai
e dévelopment is permissible as per prevailing rules and
ntial Zone’ the said area was earmarked for allotment to
Hence, it is submitted that the plots allotted to original
cheme: In fact The land on which the construction is being
| by NMMC, is on plot earmarked for PAP rehabilitation in
y above mentioned Government resolution. Therefore, it
there is a loss to the Exchequer to the extent of Rs. 1000/

Corporation has submitted that,

\greement dated 05/09/2008,16/06/2008 and 27/04/2009 has

allotted Plots No.3.4 & 4A in Sector-30/31, GES, (Agroli), CBD Belapur under 12.5%

Scheme for Residential

ind Commercial purpose to Shri Govind Narayan Puranmal

Mundada and Others = from Village bearing Wagivali, District- Raigad in lieu of

acquisition of their land.

The above referfed land bearing Plot No.3 and 4 admeasuring 50,500 sq. mts
has been transferred to M/s. IraissaDevelopers.Further Plot No. 4A has been allotted to
M/s. Iraissa Developers yide Tri-Partite ' Agreement dated 27/04/2019. The Lease Hold
Rights of these lands hqve been transferred to M/s. Iraissa Developers Pvt. Ltd by

CIDCO vide Tri- Partite

Agreement dated 20/04/2009 and 04/05/2009. The Total area

of the plots is 53,200 sq. its with a permissible FSI of 1.5.

As per the provisiops of Development Plan sanetioned by State Government in
1979, the land beaiing Plots No. 3, 4 & 4A, Sector-30/31, GES,(Agroli), CBD
Belapur is falling| in Residential Zone and therefore, NMMC Vide its
commencement cerfificate dated 24/07/2009 has issued Development permission

with a FST of 1.5 fo

F residential built up area of 67523.51 sq.mts. and commercial
. P q

built up area of 11710.48 sq.mts. i.e. Total built up area of 79233.99 sq.mts.

NMMC vide its

Certificate up to 19)01.2018 an
letter dated 24.01.20018.

letter  dated 18/03/2017 has revalidated Commencement

d has further revalidated it till 18.01.2019 vide its

CIDCO vide its Iqtter dated 26.05.2017 has permitted leasee changing his

company name frgm M/s Irraissa Developers Pvt. 'Lid. To M/s Bhumiraj

Developers Pvt.Ltd.

NMMC vide its revised Commencement Certificate dated 02.06.2018 had issued
development permispion on the plot with a residential built up area of 8084.516
sq.mts. and commeicial built up area of 601.414 sq.mts. Total built up area is

around 8685.930 éq.zkﬂs.




"~ NMMC vide its ¢

Wy G

ertificate dated 28.02.2019 has issued part plinth completion

certificate to the buildings no.2.3 & 4 on land under reference.

Vi,
vii.  The NMMC vide
further issued devd
Total 12925.373 sq
“ viii.  Environment Depy

03.01.2011 has acq
proposal on land' b
Environment depar]
of environmental
environment clearg
to give six monthly
Zonal offices CP(
environment clear
statement of each 1
the MPCB MoEF
monitored by MPC

Point No. 2 -The Parsik Hil

[t is true that the Par
the east west connectivity.
reserved forest bearing sury|
96.94 hectares.

Kalwa end of the Par
(Old Survey No.341). Totg
encroachment structures a
structural stability of the tun
vide PIL No. 2/2017 and was

There are other encro
3270 hutments admeasuring

To prevent further en
to construct RCC wall along f

Potential for E‘gg- Tourism

An area of 932.130

department vide Govt. lettd

development of Navi Mumba

Department. The entire are

b
-

its revised Commencement Certificate dated 02.05.2019 has
lopment permission for an additional area of 4239.44 sq.mts.

mts. built up area.

1l

rtment, Government of Maharashtra vide its letter dated

orded environmental clearance to the development permission

aring plot no.2.3 & 4A for a validity of five years. Thereafter

tment vide its letter dated 26.02.2019 has extended the validity
clearance further up to 29.01.2025. As per conditions of

nce. it has been observed that the project proponent is required
reports to respective regional offices of MoEF and respective
B & MPCB MoEF regarding compliance of conditions of
ance. Further the information regarding the environment
inancial year has to be submitted by the project proponent to
every year. Therefore environment related issue is being

B with regard to environmental clearance.

Is has d rail tunne! and potential for Eco- Tourism

ik hill has a rail tunnel, which is of utmost importance for

Entry point of Parsik tunnel towards Mumbra side is a
ey no. 127/A (0ld S.No.91). Total area of this survey no. is

ik tunnel is in Reserved Forest bearing Survey no. 436/A
| area of this survey no. is 14541 ha. There were

bove the tunnel on both ends which threatened the

hel. The issue was taken up by Hon’ble High Court, Mumbai
disposed of after removal of encroached structures.
achment structures on the Parsik hill out of which a total of
64261sq.mtr. were removed since 2012.

croachment in Parsik hill, Forest Department has proposed
prest boundary.

ha. of Reserved Forest was handed over to Revenue
br no. FLD-1271/220218-W, Dated 01.07.1972, for the
. The same was further handed over to CIDCO by Revenue
a has been marked as nature park by CIDCO. Forest

department has carried out yorks of plantation and soil and moisture conservation as
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per the project plan approvedby CIDCO. The plan is for the period 2014-15 to 2024-25,

and approved cost of the plar
CIDCO has submitted
environmental aspects are st

bringing eco-sensitive areas

adequate tree plantation sing

‘Navi Mumbai Nature Park’ t

is Rs. 18.18.Crore.

| that, “before developing new areas or new projects,

died carefully and addressed duly at all levels. Apart from

inder the umbrella of ‘RPZ’ & ‘NDZ’, CIDCO has carried out

e its inception: Also, CIDCO has undertaken the project of
bring such natural.asset to the public fore; so that it does

notremain backyard of the development. CIDCO had appointed BNHS (Bombay Natural
History Society) to study t}Fe bio-diversity and give guidelines for undertaking the

project of ‘Navi Mumbai Na
CBD-Belapur which is an att
make it accessible to the p

Natural History Society). Ap
many large gardens to creat

large City level greens is ‘Ce
has taken additional efforts

land for such City Level ParKk
not only to conserve the eco

and gardens within the dev

plantation scheme on Parsil

Thane.

Point No. 3 - Construction

ure Park’. CIDCO has already designated ‘Valley Park’ at
empt to preserve the wild beauty of the nature as it is but
iblic at specific hours as prescribed by BNHS. (Bombay
art from natural eco-sensitive areas, CIDCO has designated
> micro-ecology within the ‘Residential Zones’. ‘One of the
wtral Park’ which is in the heart of Kharghar node. CIDCO
fo increase the greens on almost 200 acres of developable
. Thus, it can be seen that CIDCO has been taking due care
Lsensitive areas but also to create network of open spaces
tlopable area. Moreover CIDCO has implemented the tree
¢ hill in coordination with Deputy Conservator of Forest,

will involve cutting of irees and disturb the forest land.

The complainant metions area of Iflbt-ﬂr, Sec.30,31, Parsik Hill, Na‘}i Mumbal.

The said area is not a fore
Forest division.

The said plot nos. 3, 4
on as is where is basis, ther
land by CIDCO doesn't arise.

Assistant Director (T(
submitted his report as direc
Accordingly Garden departmy
Builders Pvt. Ltd has not mag
project on the land under rg
authority, NMMC has not recg
In view of the complaint und
visit to the project under referg

Point No. 4 - CIDCO is all
impact on environment.

t area and is not under administrative control of Thane

& 4A were allotted to the original landlord Mundra Family

efore question of cutting of trees and disturbing the forest

ywi planning), NMMC vide its letter dated 02.07.2019 has
ted by Collector Thane in the meeting held on 27.06.2019.
bt in their report has stated that “Land owner M/s Bhumiraj
e any application regarding shifting/cutting of any tree in the

ference to the NMMC” Tree authority. And therefore tree
ived any permission for tree cutting and shifting in this project.

br reference, the Garden Department, NMMC has made a site

nce and no tree cutting is observed on site.

)ttihg the land to individuals without considering the
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All allotment of plofs is done in the residential zone only. While preparing
development plan utmost cgre is taken by CIDCO to maintain the eco diversity of the
area. Right at the stage of preparation of ‘Development Plan’ for Navi Mumbai, due care
has been taken to address erjvironmental issues. All the areas above 30 Mtr contour are
indicated as ‘Regional Park fone’ {RPZ). Thus, in Navi Mumbai, most of the hill slopes
are designated as ‘Regional Hark Zone' (RPZ) automaticaily. ‘Regional Park Zone' (RPZ)

may be considered as ‘Green|Zone’ as per generic clarification.

Thane Municipal Cdr;foration has clarified that they have not allotted any land to

any individuals.

Point No. 5 - The study cqnducted by MSPCB is to the effect that stone crushing
units were emitting partiqulate matter which is 100 times of the safe limit. The

area already has high level|of air pollution.

Regional Officer, Mgharashtra Pollution Control Board, Navi Mumbai, has

submitted that, Maharashtr:

Follution Control Board has carried out survey of 101

Stone Crushers in reSpe'ct offAir Pollution problem in the vicinity of Parsik Hill at Navi
Mumbai. It was found that the pollution level was higher than Board’s prescribed limit.
Board has not renewed conspnts to the said units due tonon-submission of CIDCC NOC

to crusher units. Now, thd
activities.

said designated crusher units have closed down their

In respect to qua'rries Board has not given any permission for operation of
quarry activities. = As per Bpard circular dated 24.03.2017 quarry activity up to 05
Hectors area comes under the preview of District Authority. However, as per the NGT
order dated 14.11.2017, it whs directed to MPCB not to grant consent to Stone Quarry
unit without Environment Clearance. Hence, Board has not to granted any permission

to Quarry activities.

In view of above, non-pperational stone crusher’s activities, quarry activities and
non-availability of Power supply monitoring of Air quality was not carried out from
above said area. As per presgnt Ambient Air Quality Index shows moderate CAAQMS.

The report of MPCB is enclosed as Annexure 8.

PointNo.6 - Quarrying alepig the hill is destroying the bio-diversity, forest and

affecting the water bodies.

Ministry of Environment, Forest and Climate Change

(MoEF& CC) granted mining rights which are subject matter of challenge. Reliance
has been placed on order 9f this tribunal dated 28.02.2017 in NanikRupani and
Anr. Vs Secretary, MoEF and Ors. And order dated 08.01.2016 in M/s NanuEastate

Pvt. Ltd. Vs Sayeed Tayeeb 4nd Ors, restraining cutting of hills.

fn the year 1972-73 forest land of Parsik hill was handed over to Revenue
Department for the developnjent of Navi Mumbai. The area was later handed over to

CIDCO by revenue department.

The detaiis of the area are as given below -
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The area which was h
the legal status of this area d

this area, 138.07 ha.

has

Talukai Village Survgy 1- Date ofareai Area (Ha.) Total Area (Ha.)
. TSRS, | Reserve .Pmtected‘
. forest Forest
Thane [Shirvane |323A4 |22.12.1972 |156430 |00 156430
1230 122121972 100 20.320 20.320
Kukshet 1183 | 122121972 97216 |00 97.210
Bonsari (132 | (22121972 (128220 |00 128.220
Turbhe (387 | 107.041973 182600 |00 182.600
Pawane 163 | |22.12.1972 {104.230 oo 104.230
| Shahabad | 4604 22121972 |120580 00 120.580
4608 22121972 00 | |63.740 63.740
460 | 122121972 |00 58800 | 58800
Total 789270 1142860  |932.130

inded over to CIDCO has not been disforested till today and
ontinue to be “Reserve forest and Protected Forest. Out of
pecn distributed to the project affected people for stone

quarries by CIDCO. The legal status of distributed area is “Reserve Forest”. A proposal

was submitted to divert 1
Conservation Act 1980 and W
The details of diverted area a

38.07 ha. area for quarrying operations under Forest
as subsequently approved by MoEF , Government of India.
re as given below -

Sr. No. Villlage Survey No. ! Area (Ha.j Legal Status
1 Pawane 163 21:23 Reserve Forést
2 Bonsati 132 '30.81 | Reserve Forest
3 Shirvarle 323/A | 1859 | Reerve Forest
4 Turbhe | 38_7 | 47.74 Reserve Forest
5 - Kukshdt 183 1 19.70 | Reserve Forest
| Total f 138.07 |

The stone quarries n
yearsvide Central Governm
2006 CIDCO had submitted th

received for a period of 20 y

nentioned above had recsived formal approval for five
ent letter no.8-33/99-FC, dated 28.09.2001. In the year
e proposal for renewal of these quarries, the approval was
pars under section (2) of Forest (Conservation) Act, 1980
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vide Central Government letter 1n0.8-33/99-FC, dated 05.05.2006. The entire areaisin
possession of CIDCO and is anaged and controlled by_ClDCO. |

After approval from the Government of India, the lease agreement was made
between quarry owners and|CIDCO for 10 years which came to an end in the year 2016.
No environmental clearancg was obtained for quarrying operations and period of
quarrying was extended till[May, 2017 by CIDCO. Since CIDCO/quarry operators could
ﬁot obtain em)iro_nmental clearance for the .quarrying operations, all quarrying
operations have been stopp¢d since May 2017. '

In addition to quarties operated by CIDCO, there were 25 stone quarries in
Parsik hill as approved by the GOI under forest conservation act 1980. These quarries
have also been closed since May 2017 till date for want of Environment Clearance.

Collector Mumbai Sfiburban District has reported that, as per order dated 24
April 2003 in the notice ofl motion No 173/2003 in writ petition No 305/1995, Stone
Quarries along Dindoshi Hill are closed since April 2003. As per the sites visit reports of
2016 submitted in PIL NO 17/2006 Bombay Environmental Action Group V/S Collector
of Mumbai Suburban Distr{ct, no quarries were found along Powai and Chandivali hills
which were closed since-1png. Thereafter no new permissions are given to quarries
along the said hills in Mumbai Su'burban District.

Point_No. 7- It is submifted that'to prevent further destruction of bio-diversity
and the hills, there is need do debar any further construction adjacent to hill
slopes and hilltops. Hill \Fith slope of 25 degrees cannot be permitted to be cut. By

this yard stick, following hills are required to be protected.

All the areas aboye 30 Mtr. contour are indicated as ‘Regional Park Zone'
(RPZ).Thus, in Navi Mum hai, most of the hill slopes are designated as ‘Regional Park
Zone' (RPZ) automatically. ‘Regional Park Zone (RPZ) may be considered as ‘Green
Zone' as per generic clarification. No construction activity is allowed and thereby
existing bio-diversity is heing protected. Thus, CIDCO has already taken measure to

protect the hills.

Part of Parsik Hill is in jurisdiction of Thane Municipal Corporation and as per
sanctioned Development [Plan, 80% Parsik hill is in Forest Zone where development is
not permissible. Remainipg area is in residential Zone. In sanctioned D.C.R.1994 of TMC,
there are no specific restifictive provisions for development on hill slopes.

Hon NGT, Pune in|its order related to application No.4/2014 dated 19/05/2015
has directed all Municipal corporations, Municipal councils that no construction
permissions should be gjven for construction in area to the extent of 100 feet from the
base of the hill slope. It {s already mentioned in the Development Controi Rules that no
development should be gllowed on hills and on hill slopes steeper than 1:5
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In this regard, Urban Development Department, Government of Maharashtra
vide GR dated 14.11.2017|under section 154 of MRTP Act, has directed planning
authorities that

1. When devdlopment plan is prepared or revised by planning authorities in
their jurisdjction, hill area and area within 100 feet from the base of the
hill shall bg marked as No Development Zone.

2. If already legally developed within 100 feet from the base of the hill, no
additional §SI or TDR will be allowed.

3. If 100 fedt from the base of the hill area is shown in approved
Development plan then in that 100 feet area from Hhill, only non-buildable
use as open| space, roads etc. shall be permitted.

The Hon’ble Sppreme Court vide its order dated 26/11/2018 directed that the
request of the appellant (s) for municipal sanction shall be considered by the
Municipal authority, jrrespective of the. directions contained in para 17 (e) of the
impugned order as well as Notification dated 14.11.2017 which has been issued
pursuant to the aforesajd direction. (SLP (C) No. 28178/2018)

CCF Sanjay Gandhi Nqtional Park Boriwali has subﬁnitted\following details:-

The part of rorthern & western aspects of this hill, included in area
acquired for catchmient area of Vihar Lake by the then Bombay Municipal
Corporation in 1937| has been handed over to the Forest Department for its
management as Resepved Forests in 1942 under section 38 of the Indian Forest
Act, 1927. These areds stood acquired as ‘Reserved Forests’ and as a property of
the State Government upon the promulgation of the Maharashtra Private Forests
(Acquisition) Act, 19F5 on 30.08.1975. The said areas have not been assigned
any survey number ahd are shown as part of the Vihar Lake. The said areas also
have the status of ‘National Park’ under the Wildlife Protection Act, 1972 and no
non-forestry develppment activity is permitted on the forest lands in the
possession of SGNP, | : '

Area to the west of Chandivali Hill which had been quarried earlier has
been used by the Slum Rehabilitation Authority (SRA) for development of
tenements for rehabilitation-of slum evacuees of this Division as ordered by the
Hon'ble High Court |[Mumbai in the matter of W.P. No. 305 of 1995. The
ownership of this area is not with this Division. Accordingly, the Chandivali Hill
does not fall in the jurfisdiction of Sanjay Gandhi National Park.

The said Hill is situated in village Malad and part of this hill has been
fl'inally acquired under the provisions of the Maharashtra Private Forests

(Acquisition) Act, 1975 vide the consent terms dated 03.12.1979 between the
original owner and thie State of Maharashtra in Misc. Petition No. 1465 of 1975.




Greater Mumbai, the details q

An area of 848 acreg
western aspect of thi

The area in po
tribal hamlets viz. N

20 gunthas 1Z annas on the northern aspect and part
hill is in possession of SGNP. ’
ssession of this Division has encreachments of scattered

mboniPada, BarikPayari, BhatukliPada, DukkarbhujiPada

and KakadachePaaniwhereéin 179 families are present. As also 25 families have
encroached in the slum settiement near Malad Water Reservoir.

Vide the said

Consént Terms, ah area of 640 acre 12 gunthas 4 annas

extent had been exclfided from the acquisition proceedings and was not to be

considered or claimefl

as ‘forests’ by the Forest Department. Accordingly SGNP

has no control or jurigdiction on this non-forest area.

However, an drea of 100 metres width, all along the boundary of the
acquired area has begn included in the notified Eco-Sensitive Zone of the Sanjay
Gandhi National Parkfon this hili vide Notification no. 3645(E), dated: 05.12.2016
and the said area is gqverned by the provisions of this notification.

As per the details prqvided by Chief Engineer (D.P) of Municipal Corporation of

f Zone/Reservation of various hill areas are as follows:

Powai Hill and Changdivali Hill - As can be seen from the plan, the part of Powai
Hill and Chandivali H{ll are shown as Natural Area where development can only

be allowed with the aj

Worli Hill area, pa

proval of MOEF.

]

't of which is shown as existing amenity of E0S1.5

(Garden/Park) EMS5.1 (Reservoir) and reservation ROS1.5 (Garden/Park).

Part of Antop Hill w

hich is in excluded part initially as per proposal under

section 26 of M.R.&T.P.Act, 1966 was shown ROS1.5 (Garden/Park), now under

section 30 is' proposed

Malabar Hill - Part
(Recreation Ground]

as ROS2.8 (Botanical Garden)

of Malbar Hill is shown as existing amenity of E0S2.6

, EO0S2.7 (Green Belt),EMS5.5 (Hydrulic Engineer

Department’s Facilitief), ESA4.7 (Tower of Silence)

The part area

of Dindoshi Hill as per D.P. 2034 under Section 26 of

M.R.&T.P.Act, 1966 wap marked as NDZ, as per Sectior: 30 of M.R.&T.P.Act, 1966

proposed to be shown
part.

From the abovd
Plan adequate precay
hilltops of Powai and
The provision 3.7 of
follows:-

as Special Develcpment Zone (SDZ), which is in excluded

, it can be seen that, while preparing of the DeVelopment
tions have taken to maintain such areas. The area of
Chandivali are observed to be marked as Natural Areas.
Regulation 34 for Natural Area as per DCPR 2034 is as




“3.7 Natural Areas (N

It is an en
development with t}

k\lb | %—

A)

vironmentally sensitive zone amenable to buildable
e approval of the Competent Authority where following

facilities may be pernpissible -

Board walks
Conveniences

a)

b) Uses permiss

‘Environment §

-1. Structures
Authdrity,
protected.

Note:

2. Reservation
at par with of
and subject to
issued by the

from time to ti

Further the aj
Spaces or exi.stiﬁg al
existing amenity as d
SDZ. The provision.o

in mangroves, trekkirg facilities, Publi
for visitors, Sewerage Pumping Station.

~

Sanitary

ble as per the notifications issued by the Ministry of
nd Forest, if any, as amended from time to time.

constructed in NA, with due sanction of Competent
before coming into force of these regulations stand

proposed in Natural Area shall be allowed to be developed
her zones subject to approval of the Competent Authority
compliance of conditions as mentioned in the notifications
Ministry of Environment and Forest, if any, as amended

n

me.
:
eas of the hills are marked as reservations of Public Open

henity of public open spaces or designated as per various
etailed above. The part area of Dindoshi Hill is marked as
F SDZ reads as follows:-

“Special Deve

opment Zone (SDZ):-Special Developmen£ Zone (SDZ) is a

zone which is to be eveloped predominantly for society at large with emphasis

on Affordable Housi

Further it-istd
DCPR 2034 special
The said provision re

“69. Environment }

This Regulati
provisions. of ame
N0.5.0.1533 dated 14
conditions of N(
owner/developer/pr

As per the s
concerned Authority

, POS and necessary Social infrastructures.”

mention here that as per the provisions of Regulaticn 69 of
provision for Environmental Impact Assessment is made.
hds as follows:-

mpact Assessmert (EIA)

bn shall be applicable to developments as specified in
nded Environmental Impact Assessment Notification
.09.2006 as amended from time to time. The compliance of
C/Remarks shall be the responsibility of the
Dject proponent.”

id regulation, it is mandatory to obtain NOC from the
as per Nofification No0.S.0.1533 dated 14.09.2006 as




amended from time t¢ time whenever applicable. From the above1it can be seen
that appropriate precputions have been taken in the preparation of Development
Plan/ framing Regulation for development of areas falling in various land use

zone reservations fo

* public purposes such as Public Open Spaces and/ or

marked with the existing amenities, so that the sanctity of such area will be
maintained. Detailed Feports of concerned agencies are enclosed as annexures.

M\) i M

_ ——_"—_—MI o — . _ An R
( NitipiKareer) ( M.K. Shrivastav ]'9 (UK.Agrawalj '~
The Principal Secretary The Addl. Chief The Principal Chief
(Urban Development) Secretary (Revenue) Conservator of Forest
Urban Development  Revenue and Forest (HOFF) Maharashtra.
Department, Mantralaya, Department
Mumbai .
Enclosed :-
Annexure 1:-  Repprt of City and Industrial Development Corporation of
Maharashtra Ltd. '
Annexure 2:-  Repprt of Deputy Conservator of Forests, Thane
Annexure 3:-  Repprtof Navi Mumbai Municipal Corporation
Annexure 4:-  Repprt of Chief Conservator of Forest and Director, Sanjay
“Gan(hi National Park, Borivali
Annexure 5:-  Repprtof The Additional Collector, Mumbai Suburban District
Annexure 6:-  Repprt of Municipal Corporation of Greater Mumbai
Annexure 7:-  Repprtof Thane Municipal Corporation
Annexure 8:-  Repprtof Maharashtra State Pollution Control Board
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WE MAKE CITIES
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CITY AND INDUSTRIAL DEYELOPMENT CORPORATION OF MAHARASHTRA LIMITED
(CIN - U99999 MH 1970 SGC - 014574)

REGD. OFFICE: , ‘ HEAD CFFICE:

"NIRMAL®, 2nd Floot, Nariman Point, X CIDCO Bhavan, CBD Baiapur,
Murrbai - 400 021. oo _ . Navi Mumbai - 400 614.
PHONE : 00-91-22-6650 0900 \ ' PHONE: 00-91-22-6791 8100

FAX \: 00-91-22-2202 2509 i ‘ FAX  :00-91-22-6791 8166

Ref. No. CIDCO/Env./2019/494 _ Date: 01.08.2019

To,
Deputy Conservator of Forest,
Thane. . : .
Sub : Report R¢ garding'the order passed by NGT on 27.05.2019 in OA 364 of 2018.
Ref : The meeting held at the office of ACS (Revenue) an dtd.24.07.2019.

Dear Sir,

in the referred OA 364 of 2019 CIDCO is respondent no. 9. The say of CIDCO is submitted as
follows...

Respondent No.9-i.e.| CIDCO is a company incorporated on 17th March 1870 under the
provisions of the Companies Act, 1356 and functions as 3 Government Company within the scope and
meaning of Section 617 of the paid Act, consequent upan its share capital having been subscribed wholly
and exclusively by the State Gdvernment and its seven nominees.. The Government of Maharashtra, with
an intent to dacongest Greatgr Mumbai and te upgrade its civic amenities, decided to create a new
township across the Thane Crdek. Accordingly, the State Government notified the site for the new town
of Navi Mumbai and in exercide of its powers under Section 113 (34) of the Maharashtra Regional and
Town Planning Act, 1966 (hefeinafter referred to as the “MRTP Act”) appomted CIDCO as the "New
Town Development Authority’] for the new township.

In pursuance to the sgme, the State Governmen' vested all the prwately held lands which were
acquired within the notified area along with all Government lands to CIDCO for the planned
development and disposal off such lands. The power and authority to dispose such lands flow from
Sectioﬁ 118 of the MRTP Aci and by virtue of Section 291 of the Companies Act, such power of disposal
is exercisable by the Board of Directors of CIDCO. To canalise and regulate such power, the Board of
Directors of CIDCO, with the grior approva‘ of the State Government, framed the New Bombay Disposal
of Land Regulations 1975, beipg: subsequentiy amended in the year 2008. ClDCO was wholly entrusted
with the task of developing thg new township of Navi Mumbai.

CIDCO has been takipg due care to conserve the eco-sensitive area of Parsik Hills since, its
inceptions.

: ‘ : Yours faithfully,
‘ ; g Patil)

: ' General Manager
' Enviroament & Forest
CIDCO Ltd.

iption refated cmmlaéniai please visit .
hira.gov.in Click on Dakshata link

in case|of any corrt
www.cidgo.manat
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 Point wise reporton the d

\T‘isu.sue no. 1-

Illegal Construction is be
construction is on Governn
Rs. 1000/ crores.

Say-

be
W23

01.08.2019

rder of OA No. 364/2019 by CIDCO

i

ng carried out by M/S lraissaa Developers prvt. Ltd The
ent land and may cause loss to the Exchequer to the extend of

Respondent No.9 i.e. CIDCD is a cox'npany incorporated on 17th March 1970 under the

provisions of the Companieg Act, 1956 and functions as a Government Company within the
scope and meaning of Sectipn 617 of the said Act, consequent upon its share capital having

been subscribed wholly and

exclusively-by the State Government and its seven nominees.

The Government of Maharggshtra, with intent to decongest Greater Mumbai and to upgrade

its civic amenities, decided
the State Government notif]
its powers under Section 1
1966 (hereinafter reférred
Development Authority” for

[n pursuance to the same,
were acquired within the 1
planned development and ¢
lands flow from Section 11§
Act, such power of disposal
and regulate such power, t
State Governmeiit, framed
subsequently amended in

to create a new township across the Thane Creek. Accordingly,
ed the site for the new town of Navi Mumbai and in exercise of °
13 (3A) of the Maharashtra Regional and Town Planning Act,
to as the “MRTP Act”) appointed CIDCO as the “New Town
the new township.

he State Government vested all the privately held lands which
otified area along with all Government lands to CIDCO for the
tisposal of such lands. The power and authority to dispose such
of the MRTP Act’and by virtue of Section 291 of the Companies
is exercisable by the Board of Directors of CIDCO. To channelize
he Board of Directors of CIDCO, with the prior approval of the
the New Bombay Disposal of Land Regulations 1975, being
the year 2008. CIDCO was wholly entrusted with the task of

developing the new townshjip of Navi Mumbai.

With respect to the issues
respondent no 1 M/s Ira
admeasuring approximatel
Panvel, District Raigad w

raised by petitioner about construction work carried out by
ssaa Deveiopers Pvt Ltd it is submitted that, certain lands
y 60 Hectares and 83-are situated at Waghivali village, Taluka
as owned by Mundra family and was required. for the

development of the Navi,
proceedings of the said la
Officer passed an award un

As a part of rehabilitatio
Maharashtra has issued &
framing the guidelines of a

.

Mumbai project. This sche

umbai International Airport. Accordingly, the Land acquisition
d was initiated -on 23.12.2002. The Special Land Acquisition
er Section 11 of the Land Acquisition Act, 1894.

policy, Urban Devclbpmént Department of Government of
vernment Resolutions on 6.3.1990, 24.8.1994 and 28.9.1998
lotment of plots to PAPs whose lands were acquired for Navi
me of allotment te PAPs is known as under 12.5% scheme. As

- P
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per the eligibility criteria of 12.5% scheme, the following plots were allotted to Mundra
family vide three separate allptment letters dated 28.05.2008, 28.05.2008 and 22.04.2009
Plot No. 3 admeasuring 9600 [sq. mtr. :

Plot No. 4 admeasuring 40,900 sq. mtr.

Rlot No. 4-A admeasuring 2740 sq. mtr. ;

All the aforementioned plotg are located in Sector 30-31 of CBD-Belapur Node in Thane
District. '

After the issuance of the allptment letters, three separate Lease Deeds dated 05.09.2008
(For Plot 3), 16.06.2008 (For Plot 4) and 27.04.2009 (For Plot 4-A) were executed by
CIDCO with the said PAPs apd the possession of the plots were handed over. Therearter,
three separate Tripartité-agieements dated 11.09.2008 (For Plot 3), 11.09.2008 (For Plot
4) and 04.05.2009 (For Pipt 4A) were executed between CIDCO, the. said PAPs and
Respondent No.' 1, through ifs Directors, whereby the said PAPs assigned their rights over
the Allotted Plots in favour of the Respondent no 1.

It is clarified that for certain CIDRO notified area of Thane district Navi Mumbai Municipal
Corporation (NMMC) was farmed ind was declared as the planning authority for the area
of Navi Mumbai Project f3lling in" Thane District. The said plot of land falls within
jurisdiction of NMMC. Hende, NMMC is the Planning authority to process development
permissions as per prevailipg development control Rules applicable to the area. It also
approves the plan and jispues the commencement certificate for construction. In the
particular case of respondept no 1, itis submitted that NMMC has initially approved the
building plans on 27.07.4009 and subsequently revised on the dates 18.03.2017,
02.06.2018 and 02.05.2019. ' '

It is pertinent to note that tile plot on which construction activity of M/s Iraissa Developers
is going on is falling under|the ‘Residential Zone' as per Navi Mumbai Development Plan
and hence development is permissible as per prevailing rules and regulations. Within
‘Residential Zone' the said area was earmarked for allotment to PAPs under 12.5% scheme.
Hence, it is submitted that the plots allotted to original landlords are part of 12.5% scheme.
In fact The land are which the construction is being cairied out as per C.C. issued by NMMC,
is on plot earmarked for PAP rehabitation in 12.5% scheme formulated by above
mentioned Government regolution. Therefore, it will not be proper to say that there is a
loss to the Exchequer to thelextend of Rs. 1000/ crores

Issue no. 2 '

The Parsik Hill has a rail tugnel and potential for eco-tourism.
Say- .
Before developing new areps or new projects, environmental aspects are studied carefully
and addressed duly at al] levels. Apart from bringing eco-sensitive areas under the

umbrella of ‘RPZ’ & ‘ND#, CIDCO has carried out acequate tree planation since its

fﬁﬁ’:\i}rf"” -
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inception. Also, CIDCO has|undertaken the project of ‘Navi Mumbai Nature Park’ to bring
such natural asset to thg public fore; so that it does not remain backyard of the
development. CIDCO had appointed BNHS (Bombay Natural History Society) to study the
bio-diversity and give guidalines for undertaking the project of ‘Navi Mumbai Nature Park’,
. CIDCQ has already designated ‘Valley Park’ at (BD-Belapur which is an attempt to preserve
‘the wild beauty of the naturle as it is hut rake it accessible to the public at specific hours 25
_pfescribed by BNHS. (80mﬂ)ay Natural History Society). Apart from natural eco-sensitive
areas CIDCO has designatpd many large gardens to create micro-ecology within the
‘Residential Zones'. ‘One of the iarge City level greens is ‘Central Park’ which is in the heart
of Kharghar node. CIDCO hgs taken additional efforts to increase the greens on almest 200
acres of developable land foy such City Level Park. Thus, it can be seen that CIDCO has becn
taking due care not only to [conserve the eco-sensitive areas but also to create network of
open spaces and gardens within the developable area. Moreover CIDCO has implemented
the tree plantation schemd on Parsik hill in coordination with Deputy Conservator of
Forest, Thane.

Issue no. 3 : .
Construction will involve cufting of trees and disturb the forest land.

Say- | :
The said plot po. 3, 4, & 44 were allotted to the original landlord Mundra Family on as is
where is basis therefore qestion of cutting of trees and disturbing the forest land by
CIDCO doesn't arise.

Issue No. 4
CIDCO is allotting the land to|individuals withbut considering the impact on environment.

Say- ‘
All allotment of plots is dond in the residential zone orfly. Further any development above
20000 sq.m built up area invhriably required to take environment clearance (EC) as per the
EPA, 1986. Apart from this| while preparing development plan utmost care is taken by
CIDCO to maintain the eco|diversity of the area, Right at the stage of preparation of
Development Plan’ for Nayi| Mumbai, due care has been taken to address environmental
issues. All the areas above 20 m contour are indicated as ‘Regional Park Zone' (RPZ). Thus,
in Navi Mumbai, most of the hill slopes are designated as ‘Regional Plan Zone' (RPZ)
automatically. ‘Regional Plan Zone' (RPZ) may be considered as ‘Green Zone' as per generic
clarification. i

Issue No. 5
The study conducted by MSPCB is to the effect that stone crushing units were emitting
particulate matter which is ]Gﬁﬂ times of the safe limit. The area already has high level of air
pollution. ' ;-




Say-

The Original Application ng
Green Tribunal (Western
. stone crushing activities be
“Hon National Green Trib

14 11.2017 and directed Cl

the said villages to any (¢

production of EC required

W24 &

8 of 2017 filed by Mr Kunal Shankar Mali before The National
one) Bench Pune making grievances regarding quarrying and
ing undertaken at above villages comprising of Parsik hill area.
Inal (Western Zone) Bench Pune has passed the order on
DCO that “ CIDCO shall not any lease falling within their area in
ne desirous of carrying out the quarrying activity without
therefor ". This order is being followed by CIDCO in toto. At

present all the stone quarryjng activities are closed in Parsik Hill area.

Issue No. 6

Quarrying along fhe hill i

bodies. Ministry of Environ

rights which are subject ni

Tribunal dated 28.02.2017
dated 08.01.2016 in M/$
cutting of hills.

Say-
As abpve (5)

I[ssue No. 7

It is submitted that to prej

need do debar any further
of 25 cannot be permitted
protected.

Say-
All the areas above 30 Mtr
Navi Mumbai, most of th
automaticaily. ‘Regional Pl3
clarification. No constructid
Thus, CIDCO has already tal

destroying the bio-diversity, forest and affecting the water
ment, Forest and Climate ‘Change (MOEF & CC) granted mining
atter _of challenge. Reliance has been placed on order of this
in Nanik Rupani & Anr. Vs. Secretary MOEF & Ors. And order
Nanu Estates Pvt. Ltd. Vs. Sayeed Tayeeb & ors., restraining

ent further destruction of bio-diversity and the hills, there is
Fonstruction adjacent to hill slopes and hilltops. Hill with slope
to be cut. By this yard stick, following hills are required to be

contour are indicated as ‘Regional Park Zone’ (RPZ). Thus, in
e hill slopes are designated as ‘Regional Plan Zone' (RPZ)
n Zone' (RPZ) may be considered as ‘Green Zone’ as per generic
n activity and thereby existing bio-diversity is being protected.
en measure to protect the hilis and the environment.

¥ e, N

) ;
-

\ .
(D.R Patil)

General Manager

Environment & Forest
CIDCO Ltd.




- M2 B
I TGS, BT S AU AR wEd

W4T T, T AR T8N I, STE, E-400 602, B e,

s ——

M i} Email © dycfihane@mahaforest.gov.in
U famg . m, a Eie =g, 59 e
UG TGA (NGT) Gob AA .35 %/301%
! TR T F T
WL, BU-YRo/IHE/ B3 [ FAR0R-0
- yookoR, A #) O, 028
; s e
: AR TYM J&F G4 HEF (FUN),
-WH-
ek — 8. . T e s, e fewt aremee AT vs.04.3048
: R. ST T IR - 30/Rot%/M . W&o/ -3, et 2,019,302
| e 3. SR iFTeT Reder o AR . T w AR, e Rt a9

T A a3 BTot ST 369/0%8 FRFATHR 30,04, 3048 Tt A, AR 2,98 6,

"‘* R, wifeeet feet 3. pRa! few, ¥, @i feem, u. wrios e, & oemr feer e o, e et
TRATET SRR Al (Reien QRO SN ST AT SUEE e W g
e, (REGE) A SReasarel Rt 3.0\, 304 Tt Sevea downe St W wiE
oX TR S T ST, WX Sfergeeined gufiyer werfeat ey fervenelt e wfget
TEHEeT TG I SRV At 411

T AT,
ot o Tastr, gt

T — T SFTReTEF, 3107 A7eene Mg e 4R,

Scanned by CamScanner




W23 5 .

OFFICE OF THE DEPUTY CORSERVATOR OF FORESTS THANE

FOREST DIVISION
Lad Bahaduor Shastri Marg, Marathon Circle, Naupada, Thane-400 602, &
25421373,
T Ll : dyelthanc@mahaforest.gov.in
S T 0 il i e s sttt

Note

Point No. 2 - 'l’hc P: trsnk Hills has a rail tunnel and potential for Eco- Tourism

It is true that the Parsik hill has a rail tunnel. Which is of almost importance for the east
west connectivity. Entry point of Parsik tunnel towards Mumbra side is a reserved forest bearing
survey no. 127/A (PId 8.No.91). Total arca of this survey no. is 96.94 hectares.

Kalwa end jof the Parsik tunnel is in Reserved Forest bearing Survey no. 436/A (Old
Survey No.341). Tgtal area of this survey no. is 145.41 ha. There were encroachment structures
above the tunnel o1} both ends which threatened the structural stability of the tunnel. The issue
was taken up by Hen’ble High Court, Mumbai vide PIL No. 2/2017 and was disposed off after

removal of encroached structures.
There are other encr oachmenl. siructures on the Parsik hill out of which a total of 3270

hutments admeasur{ng on 64261sq.mir. were removed since 2012.
“To prevent [further encroachment in Parsik hill forest department has prOposed to

construct RCC walllalong forest boundary.

Potential for Eco- Tourism
Area of 932|130 ha. of Reserved Forest was handed over to Revenue department vide

Gowt. letter no. FLD-1271/220218-W, Dated 01.07.1572, for the development of Navi Mumbai.

The same was furth¢r handed over to CIDCO by Revenue Department. The entire area has been

marked as nature patk by CIDCO. Forest department has carried out works of plantation and soil

~ and moisture conseryation as per the project plan approved by CIDCO. The plan is for the pC"lOd
2014-15 to 2024-25, and approved cost of the plan is 18.18.Crore .

" Point No. 3 - Construction will invelve cutting of trees and disturb the

forest land.

The complaint mentions area of Plot-4, Sec.30,31, Parsik Hill, Navi Mumbai. The said
area is not a forest arpa and 1s not under administrative control to this division.

However, it i submitted for kind information that, the total area of Parsik Hill is divided
between jurisdiction pf two mimnicipal corporation i.e. Navi Mumbai & Thane. The forest area
within the limits of these municipal corporation is in jurisdiction of Thane Forest Division,
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Point No.6 -Quanrying along the hill is destroying the bio-diversity, forest and®

affecting the water bodies. Ministry of Environment, Forest and Climate
Change (MoEF & CC) granted mining rights which are subject matter of
. challenge, Relinnge has been place on order of this tribunal dated 28.02.2017
and Anr. Vs Scerefary, MoEF and Ors. And order dated

in Nanik Rupani

‘ \/\')\C/) %

08.01.2016 in Mfs Nanu Eastate Pvi. Ltd. Vs Sayeed Tayeeb and Ors,
restraining cutting of hills.

In the year 1972-73 forest land of Parsik hill was handed over to Revenue Department
fur the development If Navi Mumbai. The area was later handed over to CIDCO by reventi
1

department. The deta

s of the arca are as given below—

The area whic

Taluka Villa Survey | Date of area Area (Ha.) Tot;_ Area
o R Reserve | Protected (Ha)
_ forest Forest
Thane |Shirvgne |323A 22121972 .[i56430 |00 156.430
323B 22.12.1972 | 00 20.320 20.320
| KuksHet 1783 22.12.1972 | 97.210 00 97.210
Bonsati 132 i’ 22.12.1972 | 128.220 00 128.220 i
Twbh¢ (387  |07.041973 |182.600 |00 182600 |
Pawarne 163 22.12.1972 104.230 00 104.230
Shahabad [460A  [22.12.1972 [120.580 |00 120.580
| :EO B 22.12.1972 {00 63.740 63.740
460 22121972 |00 -1 58.800 58.800
Total 789.270 142.860 932.130
was handed over to CIDCO has not been disforested till today and the

legal status of this arep is “Reserve forest and Protected Forest. Out of these area, 138.07 ha.

area has been distributpd to the project affected people for stone quarries by CIDCO. The legal

status of distributed a
138.07 ha. area for

subsequently approved
below —

quarrying operations under Forest Conservation Act 1980 and was

ea is “Reserve/Protected Forest”. A proposal was submitted to divert

by MOEF , Government of India. The details of diverted area is as given

Sr. No,

Village Survey No. Area (Ha.) |Legal Status __

11

Pawane 163 21.23

Reserve Forest
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‘ 2 Bonsari 132 30.81 Rcsérvc Forest
4 | Shirvane J23/A 18.59 Reserve Forest
4 F’i‘urhhe 387 47.74 Reserve Forest
s |Kuksher 183 19.70 Reserve Forest
Total 113807

The stone quarr
Central Government le
submitted the proposal
20 years under section

10.8-33/99-FC, dated 0!

and controlled by CIDC

After approval f]
quarry owner and CID{
clearance was obtained
2017 by CIDCO. Since
the quarrying operation;

In addition to gy

[

es mentioned above had received formal approval for five year vide
ter 10.8-33/99-FC, dated 28.09.2001. In the year 2006 CIDCO had
or renewal of these quarries, the approval was received for a period of
2) of Forest (Conservation) Act, 1980 vide Central Government letter
06.2006. The entire area is in possession of CIDCO and is managed

A

ont the Government of India ,the lease agreement was made between

'O for 10 year which came (0 end in the year 2016. No environmental

for quarrying operations and period of quairying was extended till May,
CIDCO/quarry operators could not obtain environmental clearance for

. All quarrying operations have been stop since May 2017.

arries operated by CIDCO, there were 25 stone quarries in Parsik hill as

approved by the GOTu ider forest conservation act 1980. These quarries have been closed since
May 2017 to till date for want of environment clearance.
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NGT Application no. 306/2018 filled by Mr. K Kumar, Conscious Citizen
Forum vis State of Maharashira In_respect of cutting of hill terrains and
trees In Massive scale at Parsik Hill at Belapur, Navi Mumbai.
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No. NMMC/TPO/ADTP/2 574 /2019.
~Date:-  © & fo 71 8 |9

t Magistrate Office, Thane |
ourt, ,
West) —400601.

pplication No. 305/2019 filled by M/s. K. Kumar, Conscious Citizen

v/s. State of Maharashtra in respect of cutting of hill terrains and

Massive Scale at Parsik Hill at Belapur, Navi Mumbai.,

Ref: 1) Your Letter No. Retigut/Gau.Kha./Te-.?/Kavi-B?O/ZSJO dated 15/10/2018

To
Hon'ble Collector,’
Collector and Distric
Opp Thane District g
Court Nakaj, Thane {
Sub: NGT A
Forum/
trees i
rece
2) Lett
fron
- 3) Lett
Exed
Sir,

With reference

of Hon'ble Collecto
Collector directed N
letter dated 02/07/2(
03/07/2019 has requg
is as follows:

1) CIDCO vide its I

allotted Plot No, 3,

ved by this office on 26/06/2019.

pr No. NMMC/Admn/Asta-9/1499/2019 dated 21/05/2019 received
Deputy Commissioner (Adminlstration}, NMMC,

pr No. NMMC/E.E. (Env)/778/2019 dated 12/06/2019 received from
utive Engineer {Environment), NMMC.

to above, a Mecting was held on 27/06/2019 in under Chairmanship
r and District Magistrate Office, Thane. In the Meeting Hon’ble
MMC to send its report on the subject and further NMMC vide its
19 has submitted its report however, MPCB vide its mail dated
sted NMMC to give report in English, accordingly report in English

ease Agréemcm dated 05/09/2008, 16/06/2008 and 27/04/2009 h

as

4 & 4A in Sector-30/31, GES, (Agroli), CBD Belapur under 12.5%

Scheme for Reszcjentzai and Commercial purpose to Shri, Govind Narayan Puranmal

‘Mundada and Of

acquisition their (2

ers from Village bearing Wagivali, District-Raigad in lieu of
nd.

Regmnﬁl Office

6\ Maharasmm Prthon Contral goar!

710 Flogr. Raigad Bhavan,

Nwi Mmedn 400 614

- e it
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The tbove raleered tui bearing Plot No. 3 and ¢ admeasuring 50,500 sq. mts has
been transferred lo M3, Traissa Developers. Further Plot No. 4A has been allotied to
M/s. Tmigsin Developers vide Tri-Partice Agreement dated 27/04/2019. The Lease Hold
Rights o these [lands s been teanslerred to M/s.Iraissa Developers Py, Lid by
CIDCO vide TrikPartite Agreement dated 20/04/2009 and 04/65/2009. The Total area
ol the plots {s $3J200 S mts with a permissible FSI ol 1.5,

) As per the proisions of Development Plan (Copy enclosed) sanctioned by State
Governient in 1179, the fund bearing PlotNo. 3, 4 & 4A., Scetor-30/31, GES. (Agroli),
CDU Belapur |y lling in Residentinl Zone and therefore, NMMC vide its
Commencement Certilicute dated 210772009 has issued Development Permission with
i STl LS [oelresidentiul buil up area of 67523.51 sq. mis. and commercial built up
wren OF TU7I048 fsq. mts, Total built up area 0f 79233.99 sq. mits.

3) NMMC vide ity lcllcr dated 180372017 has vevalidated Commencement Certificate up
to 190172018

d has been ('urlhpr‘ revalidated I 1870172019 vide its letter dated
2410112018, J :

4) CIDCO vide s Jetter duted 20/057201

7 has permiitted leasee changing his company
hame from M/, linissa Devel

opers PeL Lid., to Mis, Bhumiraj Builders Py, Lud,

5) NMMC vide [is| revised Commencement Cerlilicate dated 02/06/2018 has issued
Development Pegmission on the plot with o residential built up area of §084.514 s
mis. and commefeinl built up urew of 601.414 sq. mits, Total built up

area around
8685.930 sq. mls.
0) NMMC vide its| Certilicate duted 280212019 hus issued Part Plinth Completion
Certificute lo the Building No. 2, 3 & 4 on lind under reference:

7) The NMMC vide|its revised Commencement Certificate dated 02/05/201
issucd Developmpnl Permission e - additional aren of 4239,
12925.373 sq. mtg built up aeea,

9 has further
44 sq. mits, Total

8) Environment Dep wtment, Government of Muharashira vide its letter d

' ated 31/01/2011
hag accorded Bnvironment Clearunce lo'the development permission proposal on [and
bearing Plot No.| 3, 4 & dA (o 4 validity of 5 yews, Thereafier Environment
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Department vide i
Clearance {urther

i U A 32

o
s letter dated 26/02/2019 has extended the validity of Enviromment
p to 29/01/2025: As per conditions of Environment Clearance, it has

been observed thal the project proponent is required to give six monthly reports to

respective regions
MOEF regarding
information regarg
submitted by . the
Environment relats
Clearance.

offices of McEF and respective zonal offices CPCB and MPCB
compliance of conditions of Environment Clearance. Further the
ing the environment statement of each financial year has to be
project proponent to the MPCB, MOEF every year. Therelore,
bd issuc is being monitored by MPCB with regard (o Environment

9) Deputy Commissi

ner (Garden), NMMC vide his letter 01/07/2019 has submitted his

report as direcied [by Hon’ble Collector, Thane in the meeting held on 27/06/2019. -

Accordingly Gardén Department in their report (copy enclosed) has stated that “Land
owner M/s. Bhungiraj’ Builders Pvt. Ltd., has nol made any applicalion regarding

shifting / culling of

Tree Authority an
for tree cutting an
the Garden Depart
no tree cutting is o

10)Hon. National Grg
cutting in Parsik I
Belapur till Digha
whether the com
Submitted for i

Encl: As Above

Copy for information

any tree in the project on the land under reference to the NMMC's
i therefore, Tree Authority, NMMC has not issued any permission
d shifting in this project. In view of the complaint under reference.
ment, NMMC has made a site visit to the project under reference and
pserved on sile.

en Tribunal (NGT) in its Order has stated cutting of hill and trees .
i1l area ncar Belapur. However, the Parsik Hill range extends from
in vast area. Thereforc Revenue Depariment, Thane may confirm
plaint reference site comes under Parsik Hill range or not.
1formation. -

Yquis,

\
ot

Assl. Director'of Town Planning,
Navi Mumbai Municipal Corporation.

0/ L]
C' e
o The Regional Officer, MPCB. Navi Mumba,

5
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To,

Mys. Iraisa Developers
Plot No. 3 & 4, Scctor-

\wo\wf

NMMCTPO ADTHAF (9 220008
Dile -9/ p ey 208,

o

Pyt Lid.
30/31.

CBD., Belapur, Navi[Mumbai

Sub:
Ref:

Sir,

Pernuission for constiuction of temporary structuie of ghe ofTice
on Plot No. 3 & o, Sector-30/3 ], CBD.. Belopur, Navi Mumbal
Your architeet’s application date : 190972008,

Please find enclgsed herewith necessary permiission for constiuetion of tetporaty

structure of site offige

atong with drawings duly approved. This approval is ws per thie

approved plan enclosgd herewith and subject to the ollawing conditions:
1. This permissipn shall be valid for 2 manths from the date of issue of this lelter,

This permissig
2. This temporary

vmay be renewed al the sele diseretivn of the Corpotation,
structure shall be constructed by using tubular stiuetire, which can

be dismantled|easily. -

3. Sccurity Depo Li

Lof Rs, 5,350/ & Scruliny Fees of Rs. 4,280/ vide Challan n.

D-25053 d. 23/09/2008 will remain with NMMC for a such period as this
permission is Valid. The Corporation shyll not be liable to pay interest on the suid

Security Depod

if,

4. You shall reimgve all the said development on the said plot swhew directed by (lie

Corporation «
5. The proposed
approyed.

your own risk & Cost,
lemporary stiicture shall nolt be used {or any the purpose

6. The responsibjlicy of the stability ol the strugture rests entirely an you,

Thanking you.

C.C. to: 1) M/s. Dimepsions

Plot No.99,
1) Ward Officer

Yours (tuly,
)

fuwn l'lmmcﬂﬂ)\

Navi Mumbai Municipal Comporatiog,
S e

Sector-08, Vashi, Sagar Vihar, Navi Mumbai- 40003,

NMMC., Belapur

1. 57

/41
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ARCHITECTS INTERIOR & LANDSCAPE DESIGNERS

Head Ofice: Plot Noj 99, Seetor = 8, Sagar Viliar Vashi, Navi Mumbai -- 400703

el {0)-63103577.3
Branch ONice: 621.

S e

o i e L it e e — SUHPISPY

Reg, No. CA 9417690« 'AM$/22491

Yo

2380825, 27823 1 L. 27823341, 17823441, Fax- 27823041
Great 1 gstern Gatleria. Plat No. 20, Sector No. -l Nerul.

Navi Mumbgi 400 706, Tel. (U} - a7y 231, Faxt "’7717n|

‘I‘ﬂ: ‘ .

| relerence,

Ly

Asst. Director (Town §
Navi Mumbai Municipal

Ll.li.l)l—h'ul.lhur,féavi Mul

Ref.: Your

Date: 2{1 11.2008

lanning),
Corporation, *

mbai.

letter dated 20 Navember 2008 hearing no

SIr,

NMMC/TPO/3542/2008,

We are in recegpt ol yéur letter dated 201 November 2008 bearing no.

NMRMC/TP0/3542/2008 in respect of development work carried out on Plot No.3 &

1, Sector - 30/31,CBD

Belapur, Navi Mumbai allotted to Ms. Iraisaa Developers Pvt.

.td. and accordingly we have to address you as under

Your letter dated 2

2,00.2008 bearing no. NMMC/TPO/A-9 183/3 1'10/2008. you

have already granted s the permission (or the construction of temporary structure

ol site atfice on the said

My client Ms [rais
1, Sector - 30/31, CBD
sonie specific terms

Agreement dated 110

Ag perthe clause
cleary mentioned that

a4 s where s basis ame

plot. -

v Developers Pvt. Ltd. has been allotted the said Plot No. 3 &
Belapur, Navi Mumbai on as itis where 1t is basis and upon
and conditions which are mentioned in the Tripartite

9.2000. The Copy al which is attached herewith for your

No..6 on Page no. 4 of the said Tripartite Agreement, it is

the said, Plot has been allotted by CIDCO Ltd. to my client on

with o condition that final arca of the Plot will be

-t | s\r\’o |
Tl yuy WA |
s WY e § |
W et | |
b
15> A
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anterbaptied altey the

e plat v prepaped

fotabbentar, Tl g il

Hie bade adupe of sild

i

JO3 perhinent 1y

Pt hae lu-r-n alveady

% uny

bicd g Jeweeled /o Laioeed, cutting s done sind demarcation of

and accardingly ey paying Vzcavation Rayalty 1o the
i bzee shatioed e Jeeling of the said Plot without affecting

i’lus by by Il asdulation up 1o 2.t

potes thiat partfal deyedgpment and ezisting voad on the sald

Jone by the CIDGO betape the allatinent and transfer of the

ssid Pt e iy chentied iy chemt i also cetaiped all the trees on the sald Plot,

(o abo necsesnary

il

’.u
{1

et el g,
stihie it il directed

s Pt wall b the po

-‘f‘j“
b ol royastty patd

7
it

Siasching

ey

e st hereliy red

b bt Uy yosy i notice tie fact thit o drastic cutting af

cagie of bl lave Hess carried gun ey done by dient,

s patfe no- 4 of the Tripartite agreement it s clearly

11
£y

by CIDGCO Lo, thee Deelopmment of the Infrastructure on the

ponsibihity of M ez Developers Pyt Lid,

weregntiy e copre of the said tripartite Agreement and the

v eaeyation 1o e Collectar, Thane for your kind perusal.

g ot b fadly prant us e permission for leveling of

Larsdd ot thee caid Plat (o desarcation and deyelopment of Infrastructure as alter the

cated wnr v done the

dnces s e ares of

Fngilelatiz eerinisapa o

Eucloged:
1) Fripartite agpeauen
Ny Prepnassin foon olfige
Coflertngf o, Ceflectn
Leteatiodi

fegr o

TG il e s e Gl demarcation of the sald Plotand

Bich oniy swe shall apply for the

( Yours Truly,

if}/
M. M‘# A G

M/s Dimenslons, Architects

tiiee el Plol and slter w

Ha".( Al

L4
33

nf :
/ abaldar

-
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CIDCOIPLHGISP(SSWW 167
To,

Tha Aset Direcior
Navi Mumbai Municipal Corpg
CBD-Betapur, .
NAVI MUMBAI400 614, .

(Town Plaaying),
ration.

~ Sub:Deve mqnton.Plo:HoJ&#,s
CBD-Belzpur, Navi Mumbal.

Ref: 1) Lattar from ADTP, S dated 19

2) Lettar datzd 111122002 by CL580.

3) Notfications iseued f Costnment

Minipiry of Environment 4 Forest .

P

tedt
47

of

-t e

Dear 8T,

Vide reference 1) &

e
1212 3

oy W

ove, AOTP. HMNC addrecced a et
may te noted that ihe requied reply F123

A
a‘d:fji:ﬂ

* r s
(33 HalHdses Hell |
o - ]
n_':"_i *es ]
':'J'J'.‘_’;fM "_‘:‘, F ‘}:.', ):.q
i wgd - v WY
’
}:;‘._‘—:r" L e PP A
. 4
i d ATV
P e £ e
‘ Yt Desi e, 2%
i

ector J0i%0,

~

4 CLASO with & Copf 10 ¥18
dready besn L0 0 by

undersignegl, is examined. It
CLASO viho is Hedal Officed of 12.5% cehaims
(n this regard it is 1p inform that land under reierencs 5 pzrt of 2082 dep$hzd o 125%
tinesrtr 15015 ran.-gelapr 1A

echeme. PlotHo3 & 4is catved outof large layoit
|

accordingly repsasentati/e hf Plot-Ho.2 & & @@ adined tf C

(and.

nning Authoriy U
ition of HIMMC However. 102 pras

cIDCO is the Plz
excluding areas under jur
under HMMC jurisdzton. ¥
is being camied &t the site
in the notifications dated

-

nder reference. [t ray be noted

CIDCO o any other plaaniig authority to Lake permissicn fos leyaing of

of city. -

it is alzo for infor
approach WMNE for taking
ciznify

applicant shail
St We hope thet this vl

-

el en-rnrl te
!wbﬁd;a‘.';f; LUl

Thanking 'fou,

Ag the land is undliated the laycul i2 prepared for gL

ichis yetto ke durenped. Hunoe, lereiny of ford entehat o
that théry ApEedL NG o A TE A
14 Seplambpser, 2007 (zuen by Governmant of India 1o

bro bmed & o te vty LTt

i o oy b =] ;"',J’;s."' L va
» -

e iy o L PP {

% ‘..G.g& dltu{' wh n."’] 2 5: e

nder MRATP act {0 deelppererd of Hian Vorba
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OFFICE OF THE|CHIEF CONSERVATOR OF FORESTS & DRECTOE,
SANJAY GANDHI NATIONAL PARK, BORIVALI (EAST), MUMBAI-40G 066
Phone: 022 2886 0389, 0362, 4567; email: sgnpmumbai@gmail.com

To,
The Deputy Conservato

Subject: In the matter of 0.A. No. 364 of 2019
filed in the Hon'ble HNational Green
Tribunal ...
'K, Kumar Conscious Citizen Forum
Versus
Maharashira State Govt. & Others
Re.
No. D-II/Ltand/ 1510 of 2019-20.
Borivali-East, Mumbai, Date: G3 / 08 /2019

i of Forests,

Thane Forest Division, Thane.

In compliance of
point of discussion lai
chalrmanshlp of the

Ref.: 1. State Govt.'s letter No. S-30/2019/F.N.
467/F-3, dated: 29.07.2019
2. This Office No. D-II/Land/1403, dt.
23.07.2019

the letter referred to at Ref.1 In the subject matter and the
down in the minutes of the meeting held under the
ditional Chief Secretary (Revenue) on 24.07.2019, the

information and comments of this office on the points discussed is as folicws:

The information |pertaining to this Office, in the sald subject matter in
vernacular language,_hgs already been subimitted to your office alongwith Index
map showing the bou aries of the area under the jurisdictional control of this
Division and the locatipn of the hills mentioned in the subject matter. Detailed

information about the

ame is belng submitted herewith for the hills which partly

fall in the jurisdiction of| this Division.

Parts of Powal H
in part of Chandivali Hil

Ii'and Dindoshi Hill falls in this Division. The area invoived
does not fall in this Division.

3. Construction will involve cutting of No non-forestry development activity is

trees and disturb th_

e forest land. perrnitted on the forest lands Included in
the Powai Hill & Dindoshi Hill. The lands in
possassion of this Office on these hills are
classified as ‘Reserved Forests’ under the
Indian Forest Act, 1927 after their
acquisition under the Maharashtra Private
Forests (Acquisition) Act, 1975 and are
also notified as a 'Protected Area’ under
section 38 of the Wildlife Protection Act,
1972 as a ‘National Park’.

Hence permissions for any construction or




6. Quarrying along the hill s

destroying the bio-diviersity, forest
and affecting the water bodies.
Ministry of Environment, Forest
and Climate Change (MoEFRCC)
granted mining rights which are
subject matter. of challenge.
Reliance has been placed on order
of this Tribunal dateg 28.02.2017
in Nanik Rupani Anr. Vs,
Secretary MoEF & Ofs. and order

G WS ,

any tree cutting, without the permission
of the Central Govt, and the Honble
Supreme Court is ruled out.

No quarrying is being carried out on any
forest land of this Division included in the
area of Powai or Dindoshi Hilis. The
Chandivali Hill is not a part of the Wildlife

Division.

dated 08.01.2016 i
Estates Pvt. Ltd,

M/s. Nanu
vs. Sayeed

Tayeeb & Ors, restraining cutting °

of hills.

Information regargling status of each Hill is being reproduced herein below

for favour of information

1. Powal Hill

2. Chandivali Hill

The part of northern & western aspects of this hill,

Included in area acquired for catchment area of Vihar

Lake by the then Bombay Municipal Corporation in 1937,
has been: handed over to the Forest Department for its
managerﬁent as Reserved Forests in 1942 under section
38 of the Indlan Forest Act, 1927, These areas stood
cquired as ‘Reserved Forests’ and as a property of the
tate Government upon the promuigation of the
anarashtra Private Forests (Acquisition) Act, 1975 on
0.08.1975. The sald areas have not been assigned any
urvey number and are shown as part of the Vihar Lake.
he said areas also have the status of ‘National Park’
nder the Wildlife Protection Act, 1972 and no non-
orestry development activity is permitted on the forest
ands in the possession of this Division.

rea to the west of Chandivali Hill which had been
uarried earlier has been used by the Slum Rehabilitation
uthority (SRA) for development of tenements for
ehabilitation of slum evacuees of this Division as ordered
o by the Hon’ble High Court Mumbai in the matter of the
.P. No. 305 of 1995. The ownership of this area is not
ith this Division. Accordingly, the Chandivali Hill does
ct fall in the jurisdiction of this Division. |



3, pindoshi Hill

Copy submitted fo:
1, The Additional }
Maharashtra Staty

2, Copy to the Und
‘Mantralaya, Mum

e sald Hill is situated in village Malad and part of this
il has been finally acquired under the provisions of the
aharashtra Private Forests (Acquisition) Act, 1975 vide
he consent terms dated 03.12.1979 between the original
wher and the State of Maharashtra in Misc. Petition No.
465 of 1975. An area of 848 acres 20 gunthas 12 annas
n the northern aspect and part western aspect of this hill
s in possession of this Division.

e area In possession of this Division has encroachments
f ccatpered tribal hamlets viz. Nimboni Pada, Barik
yari, Bhatukli Pada, Dukkarbhuji Pada and Kakadache
aani wherein 179 families are present. As also 25
amilies have encroached in the slum settlement near
alad Water Reservoir.

ide the said Consent Terms, an area of 640 acre 12
unthas 4 annas extent had been excluded from the
acquisition proceecings and was not to be considered or
claimed as ‘forests’ by the Forest Department. Accordingly
this Division has no control or jurisdiction on this non-
forest area. :

However, an area of 100 metres width, all along the
boundary of the acquired area has been included in the
notifled Eco-Sensitive Zone of the Sanjay Gandhi Naticnal
park on this hill vide Notiflcation no. 3645(E), dated:

| 05.12:2016 and the said area is governed by the

provisigns of this notification.

(Dinesh|Singh)
Assistant Conseryator of Forests,
Protection (Wildlife)
% Chief Conservator of Forests & Director,
Sanjay Gandhi National Park, Borivali

rincipal Chief Conservator of Forests (Conservation),
2, Nagpur for favour of information.

ler Secretary (Forests), Revenue & Forest Department,
hai for favour of information & necessary action.

k’\S'\ ﬁ(?



¥
e
"

\JX),

riar e

OFFICE OF THE ADDITIONAL COLLECTOR
MUMBAI SUBURBAN DISTRICT

Administrative Bldg, Ythitloor Near Chetang Co llege, Govt. Colony, Bandra(E),Mumbaid00 051,

i NO.AC/DESK-1V/MNL/KAVI- 939/2019-20
DATE: 30/07/2019

I)éputy Conservative ¢f Forest

Thane Forest Division|,

Lal Bahadur Shastri Road, Naupada,
Vishnu Nagar, Thane West, Thane- 400602

a0 S g, 4

Subject:- Regarding submission of Stone Quarry Report

Reference :< 1) Hon. National Green Tribunal, New Delhi Application No 364/209

L
'

P i K Kumar Conscientions Citizens Forum
o 4 o ‘ y E Vs :
'}\g;\ﬁq) . Govt Of Maharashtra & Others.

R

tL

) Meeting of Hon. Additional Chief Secretary Revenue dated 24/07,2019

As perf directions given by Hon. Additional Chief Secretary (Revenue) in the
meeting refered above, the report regarding stone quarrying along Powai hill, Chandivali
hill and Dindoshi hilllis submitted herewith.

As per prder dated 24 April 2003 in notice of motion No. 173/2003 in Writ
Petition No. 305/1995| stone quarries along Dindoshi hill are closed since April 2003. As per
the site visit report 0112016 Sumbitted in PIL 17/2006 Bombay Environmental Action Group
Vurses Collector of Nlumbai Suburban District no stone quarries were found along Powai
and Chandivali hills Which were closed since long. Thereafter no new permissions are given
lo quarries along the said hills in Mumbai Suburban District,
. , i\.

Lk &.rm

Ad‘a;f.ﬁéollector '
Mumbai Suburban District
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T.a.,

I?Y Caonmatnmg Forest
La! Bahadur Shastri Marg,

Maathon Circle,
Thane (West) 400 602,

Sub:~

Refi~

re the National Green Tribunal

ipal Bench, New Delhi

iginal Applfcation Ne.364/2018

MG_ g with Record of .A.No. 15/2018(WZ)

K.Kyimar, Conscious Citizen Forum ~..Applicant(s)

e of Maharashtra ~.Responderit(s)

1) |Letter ‘frcom Under Secretary, Reverue & Forest
Department U/No,U@-3e¢ /30 {%/W. %, ¥R/ H-3 Rgge 9
aq fasm f@.0%.9. %084,

- 2) |Letter from Dy. Conservator of Forest, Thane Forest

" | Department U/No.741- 1/ %o /afi/33¢% B.Ro 6. 2015,
3) |MGC/G/1473 ctd.23.7.2019.

Please find enclosed‘ Herewith, this office note regarding subject matter which

is self explanatory. .

e et P A, LI TRILN A ee 0 E L e

Ch.Eng (n..P.)

I\




A maeting was called

2

Sub:- .
]

3

Ref:~

ate of Maharashtra

No. CHE/DP/DQ?Q?/WS |

-fore'the Nationai Green Tribunal

ncipal Bench, New Delhi

iginal Application No.364/2019 _
ong with Record of 0.A.No.15/2018(WZ)
Kumar, Consc;ous Citizen Forum

~.Applicant(s)
EI'SUS
...Respondent(s)

Letter from Under Secretary, Revenue & Forest
Department U/No.Tat-30 /%0 2% /9., ¥$9/%-§ agga
T oA v 09,6, 3008,

Letter from Dy. Conservator of Forest, Thane Forest
Department U/No. %~ /70 /et /2949
,20.p.301%. | :
MGC/G/1473 dtd.23.7.2019.

pn 24.7.2019. In the meeting it was directed to submit

the details regarding the hills as appeared in the order with respect to provision of

D.P./ Regulation,
The i-n’.fcrmétion regai
submitted to the Committe
3.8.2019 at 4.30 p.m.
The details of zone/

follows:-

L3

G B A

TR BRER T et

The detaild

&)

bt

of the same are as follows:~

ding these hills, provisions in the reqgulation shall be
within 7 days. The next meeting is scheduled on

reservations of various hill areas mentioned are as

Powai Hill and Chandivali Hill- As can be seen from the p&ar&u 'the Ppart of

Pawai Hill and ¢
development can ¢
Worll Hill area pe
existing amenity
reservation ROS1.9
Part of Antop Hill
Section 26 of M.R.
under Section 30 is

Malabar Hill- part ¢
(Rerreation Ground
Department’s Facjliy

handivali Hill are shown as ‘t\}a;ural Area where
iy be allowed within the approval o6f MOEF,

t of which is shown as exustmg amenity shown for
pf 5051 5 (Garden/ Park), EMS‘i»l {Rewe*veir} and
(Garden/ Park): - * ‘
hich is In excluded part initially as per proposal under
T.P.Act, 1966 was shown ROS1,5 (Garden/ Park), now
proposed as ROS2.8 (Botanical Garden).

f Malbar Hill is shown as existing amenity of E082.6
), E0S2.7 (Green Belt), EMS5.5 (Hydraulic Engineer
ies), ESA4.7 (Tower of Silence). |




Uss

Dindoshi Hill as per D.P. 2034 under Secton 26 of
M. ,fsmMesz was marked as NDZ, as per Section 30 of
M-R.-&?-..P.Act,lgﬁ proposed to b.e'shown as Special Development Zone
(SDZ), which is inl excluded part. |
; ) From the above, it cpn be seen that, while preparation of the Development
j Plan a adequate preeautions. have taken to maintain st.ch areas. The area of hilltops
of Fowal and Chandfvau are observed to be marked as Natural Areas. The provision
3.7 of Regulation 34 for Natdral Area as per DCPR 2034 Is as follows: -
"3.7Natural Areas (N A) |
It is an environmentplly sensitive zone amenable to buildable development
with the a,apra?a! of the Can'?pe&ent Authority where following facilities may
be permissible
a)Board walks in mangroves, trekking facilities, Pcb!fc Sanitary .Conveniences
for visitors, .seweé:age Pumping Statjon.
b) Uses permissible as_per the nofifications issued by the Minist;y of
Envfranmént and Foregt, if any, as amended from t!n'?e: to time.
Naote: - 1.Structures constructed in -"NA, with due sanction of Compatent
Authority, before coming mto force of these regulations stand protected.
2. Reservation ﬁrbpos od in Naturaf Area shall Ue allowed to be developed at
par with other zones subject to approval of the Competent Authority and
$U‘bjéct to comp!lahee of conditions as mentioned in the notifications issued
by the Ministry of Environment and Forest, If any, as amended from time to
time, “
__ Further the areas of the hills are marked as reservations of Public Open
| | Sgaces or exist:ng amenity of public open Spaces or designated as per various
existing amenity as. detailed abave. The part area of Dindoshi Hill is marked as SDZ.
'ﬁ‘rﬁe provision of SDZ teads ps follows: -

“ﬁm@igl‘ﬁemjppma t Zone (S5DZ):~Special ﬁevefopment Zone (SDZ2) is a
zone thch is to be |developed predominantly for society at large with
;emphusjs on Affordablel Housing, POS and necessary Social infrastructures.”
Further it i is to mentiofy here that 8s per the provisions of Regulation 69 of .

- DCPR 2034 speciai provision for Emrlwnmental Impact Assessment Is made. The
said ;ery;s_icn reads as fa.llow -

R S A TR ‘
-

’"hfs Regglation shall b appﬂcabfe to developments as specified in provisions |
of amended Environmental Impact Assessment Notification No.S.0.1533

el g
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'pubiic purposes such as public {

i
conditions of NOC/Rema

o»«fner/deveioner/prcject pro

As per the said.reguletion it
Authorjty as per Nauiﬁt_:ation No.S.
£0 timé\whene\far applicable. F
precautioris have been taken in

T e L B Wk e

gonent.

-

ks shall be the responsibiiity of the
is mandatory to obtain NOC from the corcerned
.1533 dated 14.09.2006 as amended from time
the above it can be seen that appropriate
fhe préparation of Development plan/ framing

Regulation for development of areals falling in various land use zone reservations for

amenitics, so that the sanctity of
Development Plan showing the said

pen Spaces and/ or marked with the ekisting
such area will he maintained. The copies of the
area is attached here with for perusal.

This note is Isgued with the gpproval of Hon.M.C.

AR A Bk T, DA T, e ER

(R.B.Z0pe)
Ch.Eng.(D.P.)

& 15

" dated 14.09.2006 as amei ded from time to time. The compliance of

DI 0ate

T
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Dindoshi Hill

RDDP 2034 as per Section 31
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” _”“r\ plu{ Al miumunmm THE CITY OF THANE .
—r m""“““ﬂm
ol e i 4343 by o3 latfaeyy \/{ G2
l,“m,;m] Chief Conservigor Of Forest (Holf)

| Mantraloys Maharashtra |
" Mumbai :

SUB - - Report on Minutgs H‘i' Mccl.ing ]n:lcf on 24/07/2019, regarding NGT - K,
K umar Consciouf Citizen Forum Case.

REF - Forest & Revenug Deparniment, Mumbai letter $-30/2019/CR-467/F-3

Dated 19/07/201

—

Respected Sir, ‘
With reference 19 above subject detailed rcporl.about the part of Parsik

Hills area within jurisdjction of T.M.C. is ns follows :

Sr. Hon. National Grden ?Conum | \Report
No, | | Tribunal Pnncxpai ;Dcpqmmm i.
B*mh New D Dcllu, 3_____ s -
04 Cuv and Indtstml CiDCO, - TMC. ‘has not allotted any land
| i}uuopsﬁen‘f - MCGM, Navi i to any Individuals
nMygmibal | ‘vhmbd, i '

| Corporation,

!'5 w‘?umm the iand {0 | ,\L'L parpalika, | !

i md;\’lqu{ w]thot hane !

| considering the 'mpa.c{ Municipal !

i(m envirnimen hl  Corpora o, _:
!

o7 T s subnmud Mot w01 CIDCO,

Part of the Parsik Hill is in ‘

prevent - fluther k MCGM, Navi Ejur;sdu.lton of TM.C. & As per|
destruction of | bio-, f"lu;"b“ " sanctioned  Development  plan
e s, | Mahanarpalika, | oo, £y o i
i icnustty and {he hills, AR, L apes Partsik hill is in Forest zone
| lthere is need to |debar | Thane L Serdlonment - " ik
H ¥ . g | o o4 & " N 5 i c‘_g;_ B PESI .“! ) &
any | fether | M funicipa! Sl SEpAIERL - "8 s
4_ consiruct! on ndbecent | Corpozation, § Permissible, remaining area 15 10
; Yo “hill  slopes| an 1 f;'c:sidu;zt?.;tl sone. In sanctioned
| ! hitiops. H !Eb with | ' D.CR-1994 of TMC there are
. b R ek o L . !
i e of ’5 ‘can pol be | :m: spmﬁu restrictive provisions
t ! ; i !
L ;pfe it ied 0 be et B:’; - | for development on Hill slopes
Lo it ard. - stick, |
e ii o 9 f ' However as per directions issued
W u*l(rl,mg --;‘1’1_5-“: m{ _ g . I‘t i) ) q e
o il gt . i by N ¢ ¢ l
| ‘: | e'[us-mﬂ ] arbed _ Loy zznrat: tra Go : !
Lo piteeed, ot | | under See 154 of MRTP Ac
R ANl & T  liwed 14 Nov2017, peripherd
0 | Lare of 100 feet zlong Hill
: : L should he cur marked for non |
Csoildgble  works  like  Open
: i
| Gpaces, Rogdsete, . o o
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MAHARASH

¥

'RA POLLTION CONTROL BOARD %%

Tel No. 27576034
Fax No. 2756 2132

R

pgional Office, Navi Mumbai L
16F

b

Raigac Bhavan, 7" floor

_ S Sec-11, C.B.D.Belapur
qovin S Navi Mumbai 400 614.

Email:ronavimumbai@mpch

NO. MPCB/RO-NM / TB- 4

To,

|

016~ PT5- 5l0¢ Date: {4 /0g /12019

The Chief Co. 3ervator of Forest,

1in respéct of NGT Petition no. 364/2019 K Kumar

Thane.
Sub.:- Informatior
Conscious
Ref.:- Meeting hel
Sir,

As per the direction g
no. 5, submitting herewith t
Crushers in respect of Air
Mumbai. It was found that
limit. Board has not renewe

units are close down their ai

In respect to quarries
quarries activities. As per

Hectors area comes under the p

order did 14.11.2017 itwas
without Environment Cleara
Guarry activities. Details in r

In view of above, non
and non- availability of Po
from above said area. As p
CAAQMS data sheet is encl

D.A.- As aboﬂre

Cooy submitted for favor of ir
The Member Secretary
Copy f.w.c. to:-
1. Regional Officer (HQ),
2. Law officer, MPCB, Sio
Copy to:- -
Sub-Regional Officer,

4

ing You,

Citizen Forum V/S State Government.
on 14.08.2019 at Hon'ble ACS (Revenue) reg...

en by Hon'ble ACS (Revenue) during meeting on paint
at, MPC Board has carried out survey of 101 Stone
ollution problem in the vicinity of Parsik Hill at Navi
he pollution level was higher than Board's prescribed
consents to the said units due to non-submission of
(copies enclosed). Now, the said designated crusher
ivities.

oard has not given any permission for operation of
oard circular dtd 24.03.2017 quarry activity up to 05

erview of District Authority - However, as per the NGT
rant consent to Stone Quarry unit

ce. Hence, Board has not granted any permission to
spect of quarries is pertaining with District Authority.

ne crusher's activities, quarry activities
r supply monitoring of Air quality was not carried out
r present Ambient Air Quality Index shows moderate.

sed for ready reference.
r information and onward submission in the NGT draft.
faithfully,
rs a%ur .!

YRN
s L //’.r : L {'\_
I%i{*ﬁ\i \\-

(Dr. Anant ﬁa(shVardhan)
Regional officer, Navi Mumbai

irected to MPCB not g

operational sto

forrnation to:-

MPCB, Sion, Mumbal.

MPCB, Sion, Mumbai.
iy

Mumbai.

lavi Mumbai-I & I, MPC Board, Navi Mumbai for information.
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Blidretis

MAHARA]

AACM Diar'"md slane crusher.nim
5HTRA POLLUTICN CONTROL BOARD

NES

phone : 2267195032 CENTRAL LABORATORY
Fax : 22277880684 Nirmal Bhavan, Plot N3, P+
3 TTC MIDC, shegi-Mahape
Road,Mahapa
R H "
Hpcnlm!!ﬂat%},fcfwfs : Date :16/03/17
M‘___;_—MM-_-:-&‘@
Industry Name E 3:;:‘9‘:':‘1.?2";;;2“"‘"' $r. No.163, Pawane  yngystry Code 1 -
Censent Ho i - Type Of Industry- +  Stone Crusher
pt.of Sampla Collection : 06/01/2017 )
Sample Id H SAONM1/AAQ/16 00551
Sample Location . Ind/Resl/Ru ' ' Location Details : che:srh[:iramond Stone
Collected By :  Pradeep Anandraq Khuspa )
pt. of Submission H 09/01/2017 pt. of Rucelpt HE
sampling Instrument No ¢ - ' pt, of Callbration g -
whether Candition ¢ Clear Tesmperature P -
wd Direction 1 - wind Speed ;-
parameter Sampllnﬁ"i?e Result - Average
ﬁj 513:00 o 01/06/0017 17; 0
01/06/%0 7 21:00 to 01 07/0017 01:00 0
: 01/07/9017 05:00 to 01/07/0017 03: 00 0 0
NOX 01 _o_g_s:uom«m 7:00 34
01 017 17:00 to 0 06/0017 21:00 24
01/06/p017 21:00 to Dl{OTIOO 7 G1:00 1€
01/07/p017 (1:00 0 0'1!07!0017 05:C0 0
01/07/b017 05:00 to 01/07/0017 09:00 16 ;
01/07/D0L7 09:00 to 01/07/0617 13:00 7 15‘83233333333333333
RSPM 01/06 7 13:0C to 01/06/0017 21:00 280 d
01/ 17 21:00C to 0L 7/6017 05:00 116 -
01/07/0017 05:00 to 01/07/00 17 13:00 16 170.6665566666666565
s02 01/06/C017 3:00 to 01/06, 0017 17:00 0 )
01/06/0017 17:00 to 01/06/0017 21: x
01 0017 21:00 to 01/07/0017 01:00 4
01/07/0017 01:00 to 03/07/0017 05:00 2
Om 0017 05:00 to 01/07/0817 09:00 2
01/07F0017 09:00 to 21407400;; 13:00 3 1.33333333:55332233;

1. All results are In microgram/m3

2. BDL : "Below Datectable
3, UoM ¢ “Unit of Measurement”.
4. NA : "tiot Analysed”.

Limit".

file/isUsers/operator Nimm $iDecumEitE! Al i Tiaan sl G anihat

s=Electronic Report does not require Signalure

Reviewed By

1/C CENTRAL LABORATORY
MPCB, Mahape, Navi Mumbal -

i




\.f\g e 'ﬁ/ ™
(%
A% i R ASHTRA POLLUTION CONTROL BOARD
)
_ o CENTRAL
Phone : 2267195032 T ARORATORY
Fix ; 22277880634 Ve Nirmal Bhavan, Plot No3,
F-3 TTC MIDC, Shcel-
Mahape Road,Mahape
REPORT NO:
MPCB/CLABIAAQ/15/0404 Raie; 1305016
ANAL_!_S[S REPORT - AAQM
Industry Name Akshay stong crusher, Industry Jcde P
Consent No . 5 . Type Of [adustry . ;-
Dt.of Sample Collection:  13/02/2016
ample Id SRONM {/AAQ/15/00538
Sample Location Ind/Resi/Ru Locuation [ 2tails t  Akshay stone crusher,
Collected By Venkat Govindruo Bhatane
Dt. of Submissicn 2000272016 Dt. of Receipt : -
Sampling Instrument No : Dt. of Calibration I -
'Whether Condition Clear Temperatue -
Yind Direction SE-lo-NW Wind Epecd
Parameter i SampligTime | Result Averepe
RSPM 02/19/2D16 07:03 10 02/19/0016 15:03 - 370 ‘ '
_ 02/18/6P16 23:03 10 02/19/2016 07:03 - 151
02/18/0D16 15:03 to 02/18/0016 23:03 Lt ERY 234
SPM 02/19/2016 07:03 to 02/19/0C16 15:03 2561
02/18/0016 23:0 ic 02/19/2016 07:03 1573
02/18/00 16 15:03 to 02/18/0016 23:03 - 635 1589.666666666666666
1. All results are in microgram/m3
2. BDL : "Below Detectable Limit".
3. UoM : "Unit of Measurement”,
4. NA : "Not Analysed".
Reviewed By
I/C CENTRAL LABORATORY
MPCB, Mshape, Navi Mumbal
**Electronic Report does not require Signzie




|®
1§
R
MAHARASHTRA POLLUTION CONTROL BOARD
i B CENTRAL
Phoae : 2267195032 LABORATORY
Fax: 22077880684 Nirmal Bhavan, Plot No3,
. P-3TTC MIDC, Sheel-
) Mahape Road,Mahape
REPORT NO: . y
MPCB/CLAB/GENENV/IS/0421 - , Detealigiie
éNAEYSIg REPOR ! - AASZM
Mahavir Coustruction CO, Survey No.
Tadnstry Name 387, TTC MIDC, Navi Mumbai Ingdustry Coge .
Consent No - Type Of Incustry : stone crusher
Dt.of Sample Collection : 20/02/2016
Sample Id SRONMI/AAQ/15/00540
Sample Location Ind/Resi/Ru ' Location Details : Nr. stone crusher arca
ollected By Venkat Govindrao Bhatane
Dt. of Submission 23/02/2016 Dt. of Receint -
Sampliog Instroment No @~ - Dt. of Calibration HEE
Whether Condition Ciear Temperature ¢ 33
Wind Direction : Wcst-m-Easl_ Wind Speed I
Paranieter Sampling Time Result Avecnge
RSPM 02/2172016 06:00 t0 02/21/0016 14:00 1055
02/20/0016 22:00 to 02/21/2016 06:00 1710
ST ) T T
02!2(']‘/04 16 14:00 to 02/20/0016 22:00 1047 1270.666666666666666
SPM 0222122016 06:00 to 02/21/0016 14:00 8616
‘ 02/20/0016 22:00 to 02/21/2016 06:00 7916
022000016 14:00 to 02/20/0016 22:00 5656 7396
o gt s s
; .
L. All results are in microgram/m3
2. BDL : "Below Detectable Limit".
3. UoM : "Unit of Measurement”,
4. NA : "Not Analysed".
Reviewed By
I/C CENTRAL LABORATORY

L

Electronic Report does not require Signature

MPCB, Mshape, Navi Mumbai



MAHARASHTRA POLLUTION CONTROL BOARD

T

\43“2

CENTRAL
Phoae ; 2267195032 ” LABORATORY
Fax: 22277880684 Nirmal Bhavas, Plot No3,
A P-3 TTC MIDC, Sheel-
: Mahape Road,Mahspe
REPORT NO:
MPCB/CLAB/NWMP/15/0229 - . Date :15/03/16
AEALYSI§ R nggT - éAQM
Survey No. 203, bousari viilage, turbhe, ,
Industry Name Bl ) Industry Code Vs
Consent No - Type Of Industry : stone crusher
Dt.of Sample Collection : 18/02/2016 : !
Sample Id SRONMI/AAQ/15/00539 ,
. ; g S . bonsari village, turbhe,
Sample Location ind/Resi/Ru Location Detaile Qe e
Collected By Venkat Govindrao Bhatane
Dt of Submission 201022016 Dt. of Receipt ¢ -
Sampling InstrumentNo ¢ - Dt. of Calibration I
Whether Condition Clear Temperature ¢ .
Wind Direction East-to-West Wiad Speed 3
_ Parameter : 3am | ling Time Result Averapge
RSPM 02/16/0016 07:00 to 02/19/0016 15:00 166
M AR
= 02/18/0016 23:00.to 02/19/2016 07:00 1832
e B
02/18/0016 15:00 1o 02/18/0016 23:00 507 835
SPM 02/19/0016 07:00 1o 02/19/0016 15:00 752
02/18/0016 23:00 o 02)2_9/0016 07:00 2538
02/ 16 15:00 to 02/18/0016 23:00 926 1405.333333333333333
1. All resulis are is microgram/m3 -
1. BDL : "Below Detectable Limit".
3, UoM : "Unit of Measurement".
4. NA : "Not Analysed™.
Reviewed By
UC CENTRAL LABORATORY
MPCB, Mahane, Navi Mumbai

*Electronic Report does not require Signature



Ambiant 4
Location :Airoll fire station

Hir Quality Monitored at Airoli
Type :Rura! & other Areas

Program Name :CAAQMS Status:Inoperation
Frequency:ContinuousMonitoring
AQI | Quq:hty classiﬁcaug;;
0-50 Minimal Impact___,
| 51-100 Minor breathing discomfort to sensitive people
101- Breathlng discomfort to tffe people with lung, heart diseasz, coildren Moderate
200 and older adults
201-300 Breathing dlscomfdrt to people on prolonged exposure ' Poor
301-400 Respiratory illness fo the people on prolonged exposure Very Poor
|_>401 Respiratory effects even on healthy people _ Severe
Print
| | P e
; i 502 NOx R5PM
 prfia. ;D ] BRI 17 V. R N 1) 1.\ pa/m® T
Seandards | B0.00 | 0.0 | 10000 i |
R _June o |
1 01-06-2019 | 47 J 50 96 :
S2,..02:06-2018 | 48 .. 60 99
3 03062019 | |4a8 | 61 95
4 | 04-06-2019 | __ | | 47 l 60 60
5 05-06-2019 | 48 60 | 92
B 06-06-2019 | 43 L 60 91
7 .. 07-06-2019 | 48 80 | .95
8 . 08-06-2019 | a9 Lo 60l 98
9 . 09-06-2019 | 49 ] 0 .t | 102
10, 10-06-2019 | 47 60 | 95
‘ Total J’ Min | Max | Avg__i Min | Max | Avg Hax | Avg_ | l
“Tho . Ten[se [ara0 | se | er [0o0 |Teo 102 {9230 |




Location :0r.D.Y. Patil College Building Nen

Program Name :NAMP

SHISY

Ambient Alr Quality Monitored at Nerul

Frequency:Two days in a week

ui © Type :Residential

Status:In operatian

A

AQL | Qualsty classlficatmn
0~50' ) _ | tnlmal !mpact e
51-100 Minor breathingl discomfort to sensitive people ¢

101- | Breathing discomfort to th

people with lung, heart disease, children

Moderate

200 and older adults
201-300 Breathing discomroft to people on prolonged exposure Poor ;
301-400 Respiratory Hiness tg the people on prolonged exposure Very Poor
>401 " Respiratory effects even on healthy people Severe &

Standards | 80.00 80.00 |  100.00 - |
_ Juneg ' |
1 ! 03-06-2019 a2 Ll 43 | 63 117 s
2 |oee2019) 18 | 1 4 | 77 CEI
3| 10-06-2019 19 48 | 68 126 | ]
4\____} 13-06-2019 | 15 43 68 126 PRTS
5 J 17-06-2019 16 . 35 i 83 156
6 | 20-06-2019 . . 19. i 41 46 81
7 laeve2019] a7 | | 0 45 g 58 105
8 l 27-06-2019 | 17 i 42 42 73 IS
Total Jj Min | Max mm__i Min| Max|_Avg | _u_n;r Mux| Avg | Min|Max| Avg | |
B 8 | 15| 22 |17/88) 35| 48 [42.25] 42| 83 |63.12] 73 | 156 1‘15.%5" |




- Ambient Alr

Location :T.B.LA, Rabale

Program Name :NAMP

[

Frequency:Two days in @ week

Type :Industnal

Quality Monitored at Rabale

Status:In operation

.| Colour

AQI Qualify dlassfiation
0-50 Minimal Impact '
51-100 | ' Minor breathingdlscomfon to sensitive people Satisfaéto
101- | Breathing discomfort to the &eobie with lung, heart disease, children | o\ '
200 and dlder aduits -
201-300 Breathing d'scomfort ko people on prolonged exposure Poor
301-400 Respiratory lliness to the people on prolonged exposure | Very Poor
>401 Respiratory effdcts even on healthy people | Severe

Print

& Conienirition ariePolinants ERR

$02

’ NOx RSPM
{Sr.NoJ Date pg/m®_ ’ sa/md ug/m® ug/mi®
P Standards | 80.0c | | 80.00 | _100.00
PR esssi oo i 1o .. June .
.1 [04-06-2019| 13 | 37 55 | 102
|2 107-06-2019 18 l 41 ! 34 59
3 11-06-2019] 18 | 45 52 92
4 l14-06-2019 15 L] 42 a8 | 76 ]
T 5 jig0e2019 6 [l | e 1 . 48 o BT e
6 j21-06-2019 20 | 43 ' 56 100 :

7 125-06-2019 18 49 51 89 B
8 |28-06-2019 17 48 49 85 il |
T total | MinjMax Avg | MinMax| Avg | Min/Max.Avg | Min Max] Avg | Min/MaxiAvg| |
.8 15] 20 |17.50 37 49 [43.25| 34] 56 |48.68| 59]102/86.25] - | - | - |




N %
Ambient Air Quality Mopitored at MPCB-Nirma! Bhavan, Mahape
{ocation :Central (@b Building, MPCB Navi Mumbai Type :Industrial
Pregram Name :NAMP Status:In operation
Frgquency:Two days in @ week
0-50 T Minima! Impact _ 1~ Good ‘
51-100 Minor breathing discomfort to sensitive people Satisfacty
101- | Breathing discomfort to"t}% people with lung, heart disease, ‘chiidren | o iorate
200 R nd older adults .
201-300 Breathing discomfort to people on prolonged exposure Poor
301-400 Respiratory iliness to the people on prolonged exposure Very Poor
»401 Respiratory € fects even on healthy people Severe
Print
s02 NOx RSPM SPM coz
SF.NO-! Date * uglma — o m? Mm; » Iaim;
Gtandards | 80.00 .| 80.00 I 10000 |
e \ : _June
1 101-06-2019| 15l ___s2 52 88 .|
2 |05-06-2019 18 53 67 120
T3 108-06-2019 21 [ s8 | 58 101
s zosaost v )l os ol s
5 lisosamdl 18 83 T e
| 6_]19-06-20 19| 18 55 | 52 i st i
L7 122-06-2019 16 57 58 104 |
7§ Jaeoe-2019) 17 |} St 53 99 |
" 9 i2ee2019] 18 | ..5t. L. 3. e | |
'; Yotal | Min|Max Avg Min|Max| Avg | MinMax| Avg | MinMax Avg | Min|MaxAvg|
' 9 | 15] 21 {17.56] 43} 58 52561 52| 67 |55.33] 76120 96.00) - | - | - |




SE

Ambient Air Quality Monitored at Airoli

Location :Airoli fire station . Type :Rural & other Areas'
Program Name :CAAQMS ) . Status:Inoperation g

Frequency:ContinuousMonitoring

AQEl Quality assiication ~~ [Remarks| <%

0-50 | infmal Impact i Good
51-100 | _ Minor breathing| discomfort to sensitive people __iSatisfactol
101- 8reathing discomfort to the people with lung, heart disease, children Haderste
200 | and older adults
201-300 Breathing discomfort to people on prolonged exposure Poor
301-400 Respiratory iliness td the people on prolonged exposure Very Poor
>401 ____Respiratory effects even on healthy people ' Severe

Standards

. 04052019 | @5 | 57 o l....137 1125
.. 05-05-2019 . 46 : 57 115 .. 13
. 06-05-2019 45 i 56 . 113 ' 109

_08-05-2019 ! 5 107 - 105

e e i e e o i e 5 et 1 e

i

I
o
w

(93]
fs
iw
g
I

i
i
i
3
Lo n}
N
~d]

i
R IR AT IR N VI NC QRN

: 09-05-2019 © 85 S6 . 97 _ . BN
L 11-05-2019 . . 45 | 57 : 100 g
|8 | 12-05-2019 46 | 58 i 107 | 105
09 113052019 | (45 15y i Ui 107
|10 | 14-05-2019 | | 58 110 | 107
|.A1_ | 15-05-2019 | i 60 ] 113 | 109
|12, 16:05-2019 | A 59 e e 117 RE Lt
13 17:05-2019 | 60 N 127

59 g 48]

60 110

|
.14 1o 18-05-2019 | ]
J J -
! 59 Z 101
J
|
|

L 15 _|_19-05-2019
L

16 | 20-05-2019 _ _ ! 101
L..17 | 21-05-2019 N 60 106 | 104
18} 22052019 | 48 . | 58 __j 198 | 165

N [0~ D = [ [ [~ v o o

g i te I adn o ta bo ko b

60 i 103 102
60 | 109 106

23-05-2019 j
|

59 § 122 | 115
|

20 | 25-05-2019
21 ! 26-05-2019
.22y 27-05-2019
| _ Total | Min]
B 22 44

f H

sl 61 f 127 113=
__Min | Max | Avg | Min | Max | Avg | ;
55 | 61 | 58.32 | 48 | 198 | 114.36 | ;

e
>

i

EZ
o
12
a

o
—

 §
o
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uge B

Ambient Air Quality Monitored ut Nerul
Location :Dr.D.Y, Patil College Building Nerul Type :Residential
Program Name :NAMP Status:In operation

Frequency:Two days in a week

‘AQI ~ Quality classification
0-50 ' Minimal Impact ) - _|__Good
51-100 Minor breathira discomfort to sensitive peopie Sgltisfactq ;
101- Breathing discomfort to the people with lung, heart disease, ch;ldren Modecats ;
200 ‘ : and older adults .

201-300 Breathing discomfort to penple on prolonged exposure Poor
301-400 Resglratgg {liness to the people on prolonged exposure Very Poor
>401 Resplratory ¢ffects even on hea]thy oeople _Seygre

PrEnt ot A A it i T
!j i l T s02 ~ HNOx RSPM
 SrNesy _Date | bg/mdlC | pg/m® | pg/m?
i standards | 80,00 | | 80.00 | 100.00 |
L_ | _ Aprii 7
L. 1.j01-04-2019 . 22 IR D i
L2 §04042019: 20| | i st ] 64 I
©3.108:04-2019 22> 1 a9’ 1 a2 1

|4 | 11-04-2019 | 19 i 58 | 52 |
| 5 ¢ 15-04-2015 | .15 5 34 46 |

N 18-04-2019 21 | 52 60 I

R - E R L YC R S OO 7 T T

[ 8 | 25-04-2019 | 17 ! 51 69 |
(9 _1729-04-2019 | 20 i 54 42 i
- — June e
|10 | _03-06- 2019J 22 | 43 63 | 117
- LQG 06-2019 | 18 41 77 143
hoed? 8 10-06-2019 19 ; 48 r 68 , 126
13 13-06-2019 ;° 15 i 43 .58 126
14 117062019 - g6 || a1 gy : 156
15120062019, 19 | [ | 41 46 | 81
.16 _| 24:06-2019 | 17 | 45 | 58 i 105
|17 ] 27:06:2019 | 17 | 42 | Q2 73
| Total | Min| Max|_Avg | Min Max]| A\fj_{ Min| Max| Avg | Min| Max| Av
| 17 15| 22 |18.B2] 34 58 146.00! 42| 83 [55.18] 73 156 | 107.71 _,




Location :T.B.I.A, Rabale
Program Name :NAMP
Frequency:Two days in a week

Ambient Air Quality Monitored at Rabale

Type :Industrial

Status:In operation

AQI | | Qunhty cla,sslﬁcaﬁon :
0-50 | Minimal Impact Good
51-100 Minor breathing discomfort to sensitive people _ _[Satisfacto
101- Breathing discornfort to the people with lung, heart disease, children Moderate |
200 7 and older adults _
201-300 Breathang discomfart to people on prolonged exposure ‘ Poor
301-400 Respiratory iliness tio the peaple on protorged exposure Vggﬁ Poor
>401 Respiratory effects even on healthj people Severe
Print
so2 | NOX RSPM | SPM
fr_'b.‘f _Date ___ug/m? | pg/m? ;' yg/m* | pg/m?®
Standards |  80.00 || 80.00 | 100.00 | I
b e L ApEL !
|1 j02-04-2019| 22 | 65 53 | 95 i
.2 |05-04-2019| 24 | 67 61 109. |
3 }09-0«1-2019 21 42 55 108 |
.4 112:04-2019] 17 | 64 | 62 | 110
5 le0a2018 21 I e7 61| 110
B __6___\_! 19-04-2019) 20 | 70 | 56 I 104
7 |23-04-2019] 22 i 62 62 112
8 126-04-2019] 14 | 37 43 94
9 |30-04-2019 21 | 67 68 108
L June L
" 10 |04-06-2019] 18 | .37 i 55 [ 102
| 11 [07-06-2019) 18 || L S R . S 59
12 111-06-2019] - 18 || a5 | 52 < 93
| 13 /14-06-2019 15 42 | 46 76
i 14 |18-06-2019 16 41 [ 48 ; 87
| 15 121-06-2019) 20 | 43 | 56 | 100
.16 j2s:06-2010l 18 1 49 | si 89 __|EEH
1‘_ 17 128-06-2019, 17 (| 48 | 49 | 85 |
| Total || Min|Max|_Avg | Min|Max| Avg_l Min|May| Avg | Min|Max| Avg | Min|Max|Av 1
! 17 ! 14] 24 [18.94] B7| 70 |52.18] 34 66 |54.00] 59|112[96.47] - | - | - _!

i




Ambient Air Quallity
Location :Central lzb Building, MPCB N

Program Name :NAMP
Frequency:Two days in a week

avi Mumbai Type :Industrial

1

»

Mo

; Monitored at MPCB—NirmaI Bhavan, Mahape

Status:In operation

C

o i .| Colour
AQI - Quality classification {Remarks. " "
0-50 : Minimal Irmpact TG_ood '
51-100 Minor breathing discomfort-to sensitive people Satisfacto
101- | Brea.ning discomfort tp the people with lung, heart disease, children Modérate
200 o _| __and older adults ~
201-300 Breathing discomfort to people on prolenged exposure Paor
301-400 Respiratory iliness to the peopie on prolonged exposure Very Poor
>401 Respiratory effects even on healthy people Severe
Print B ———
i} T, i Concedteation 00N Pollutints f
' 502 ’ NOX | RSPM J SPM J coz
! Sr No.; Date 2 , AQI
. L opg/m® 1l pg/md 1 pg/md | po/m? | pa/m? !___3_
Standards 8000 | 8000  100.00 ,: |
. Total _| [ Mini Max| Agg_ m[de] AvgJ Mm Maxf Avg | MmlMax Avg__lﬂ;_»l_ﬁaxjnvg
; 0 14 ....2_4 i 1@,??,. . lu ' - 34, 68 [54.00] 59 4 112196.47 '__'_{._'_;__'_ E
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